
IN THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH 

Original Application No. 508/2022 

Anil Kumar & Ors 
_... Applicants. 

Versus 

State of Haryana 
_... Respondent. 

STATUS REPORT OF JOINT COMMITTEE BY WAY_OF 

REPLY_IN COMPLIANCE OF ORDERS DATED 30.08.2022 

BY THE HON’BLE TRIBUNAL 

Most Respectfully Showeth:- 

1. That the applicant namely Anil Kumar along with others 

resident of village Bamnoli Tehsil Bahadurgarh, Distt. Jhajjar 

Haryana have approached before the Hon’ble National Green 

Tribunal by way of their complaint with regards to dumping 

and burning of plastic waste on agriculture land of village 

Bamnoli by some Miscreants and Rohingya Muslim who are 

alleged to be living illegally in the village without’ any 

documents, ID and Police verification, which is damaging the 

agriculture land and causing serious health hazards to the 

local residents. 

2. That in the present matter the Hon'ble Tribunal has taken suo 

moto cognizance and pleased to pass the orders dated 

30.08.2022 with following directions:- 

“Prima facie, the allegations made in the application 

raise questions relating to environment arising out of 

the implementation of the enactments specified in 

Schedule | to the National Green Tribunal Act, 2010. 

In view of the allegations made in the application, we 
consider it appropriate that a joint Committee be 

\v constituted to verify the factual position. Accordingly. 
Vy we constitute a Joint Committee comprising of 

representative of Additional Chief Secretary, Home 
ut rove of Haryana, State PCB and Deputy 

ommissioner, Jhajjar and Superintendent of Police 
. Jhajjar and direct the same to meet within two weeks, 
pe undertake visits to the site, look into the grievances 

of the applicant, associate the applicant and 
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representatives of the concerned project proponents, 

verify the factual position and submit its report within 

one month by email judicial-ngt@gov.in preferably in 

the form of searchable PDF/OCR Supported PDF and 

not in the form of Image PDF. The State PCB will be 

nodal agency for coordination and compliance. ” 

. That in term of compliance of the orders dated 30.08.2022 

passed by the Hon'ble Tribunal, the Additional Secretary, 

Govt. of Haryana, Home Department has nominated Smt. 

Mamta Singh, IPS, Additional Director General of Police, 

Rohtak Range, Rohtak as his representative in the Joint 

Committee of the case vide his office endst. No. 1/17/2022- 

4HC dated 27.09.2022 which was received vide diary number 

7389 dated 3.10.2022 in the office of Smt. Mamta Singh, IPS, 

Additional Director General of Police, Rohtak Range, Rohtak. 

| That during the course of inspection of official record 

pertaining to the alleged area, it has come to know that the 

Regional Office, Haryana State Pollution Control Board has 

already issued twenty three (23) numbers of Show Cause 

Notices for prosecution action in the Special Environment 

Court against the land owners under the Environment 

(Protection) Act, 1986. In addition to the District Country & 

Town Planning, Jhajjar, has also issued five (5) Show Cause 

Notices to the land owners for demolition of the illegal 

structure erected without obtaining change of land use for the 

above mentioned activities. The Copies of Show Cause 

Notices are annexed as Annexure-R1. 

- That in compliance of orders dated 30.08.2022, the members 

of the Joint Committee comprising Captain Shakti Singh, IAS, 

Deputy Commissioner Jhajjar, Waseem Akram, IPS, 

Superintendent of Police, Jhajjar and Dinesh Yadav, Regional 

officer, Haryana State Pollution Control Board inspected the 

site situated in village Bamnoli, tehsil Bahadurgarh, District 

Jhajjar, Haryana on 16.09.2022, During the inspection, the 

project proponents were sensitized about ill effects of illegal 

dumping, storage and burning of waste plastic on the health of 
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villagers, flora & fauna of adjoining area as wall, Moreover, the 

land owners were also Instructed to vacate the land upon 

which these illegal activities of dumping, storage and 

segregation of plastic waste were taken place. Some 

Photographs while issuing directions/instructions to the people 

residing there about vacating the site are annexed herewith as 

Annexure-R2. 

6. That on 24.09.2022, the District Country & Town Planning, 

Jhajjar alongwith the representative of the Joint Committee 

carried out the demolition drive against all the illegal 

occupants/project proponents engaged in dumping, storage 

and segregation of plastic in the area of village Bamnoli 

without obtaining change of land use and razed down all the 

illegal structures. Moreover, the local Police have also initiated 

the process of verification of tenants, residing in the village 

Bamnoli to rule any illegal occupancy by the Rohingya or 

other illegal migrants as alleged in the complaint. It is 

necessary to mention here that the people residing in the 

alleged land were found Indian citizens instead of Rohingya 

Muslims while their identity cards were checked during the 

course of verification by the local Police. The photographs 

clicked during the proceedings initiated on 24.09.2022 are 

annexed as Annexure-R3. 

7. That upon receipt of communication from Additional 

Secretary, Govt. of Haryana, Home Department dated 

03.10.2022, the matter was discussed with Superintendent of 

Police Jhajjar and as per discussion, on 04,10.2022, the 

members of Joint Committee comprising of Captain Shakti 

Singh, IAS, Deputy Commissioner, Jhajjar, Waseem Akram, 

IPS, Superintendent of Police, Jhajjar and Dinesh Yadav, 

Regional Officer, HSPCB have again inspected the alleged 

site of village Bamnoli. Further, the complainant namely Anil 

Kumar and others were also called at the site during the visit. 

The complainants found themself satisfied, rather appreciated 

the steps taken by the Joint Committee in order to redress 

alleged allegations mentioned in their complaint. 
_ Q-



8 That on 84,4 0.2022, all the mombars of Joint Committee have 
/ agaln visited ane Inspected alleged site of village Bamnoli, 

Tehsil Bahadurgarh, District Jhajjar, Haryana and vicinity area 
48 woll, The complainant and others from village were also 
present during the visit, At present, the said Jand has been 
completely vacated by the project proponent and all the illegal 
construction on the sald land has been completely removed 
and the illegal activities of dumping, storage segregation of 

plastic waste have completely been stopped, The 

photographs clicked during the spot inspection on 31.10.2022 

are annexed as Annexure-R4, 

9, That keeping in view of the situation found during the first visit 

dated 16,09.2022 by the Joint Committee as containted in 

para No. 5 of the report, Kalandara under sections 133 Cr.P.C 

has been prepared and produced before the Court of law to 

initiate the proceedings against the land owners. Apart from 

this, legal notices are being served to the concerned land 

owners to immediately clear the land from reminiscent of the 

garbage earlier thrown at the said land without any delay. If 

they fail to comply, legal action would be initiated against the 

blameworthy under appropriate provisions of Indian Penal 

Code. 

10. That in compliance of the orders dated 30.08.2022 passed by 

the Hon'ble National Green Tribunal, the status report in the 

matter is submitted for kind consideration by the Hon'ble 

Tribunal. 

Place: 

ated: 

L- me w MK oe 
(Mamta Singh, IPS) (Capt. Shakti Singh, |AS) (Waseem Akram, IPS) (Dinesh Yadav) 
ADGP/Rohtak Range, Deputy Commissioner, Supdt. of Police, RO/HSPCB 
Rohtak, Representative Jhajjar Jhajjar 
of ACS, Home Deptt, 
Haryana. 
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f ANNEX URE-KI 

AIARYANA STATE POLLUTION CONTROL BOARD 

REGIONAL OFFICE, BAHADURGARH 

SCE No, 42 & 43, SHOPPING CENTRE, SECTOR:«6, HUDA, BAHADURGARH 

Ph No. 0127024007724 2070) Keath hapehrobdh@guuillcony, Webs lispebyoveln 

No. SPCR/BDR/20227 10-44 Dated: @./4—/2022 
Show Cause Notlce 

Plawtie Waste Storage & Segregation Unlt on the land Rajkumar, Rakesh $/o Rajbir Singh S/o 

Sultan Slyyh W park Vi park Mano §/o Dharamphal $/o Sultan Singh, 1/6 part Sumit, Amit S/o 

Samayatagh $70 Sultan Glagh 2 part each/9t7/Ab52 part Suman W/o Devender S/0 7 arachand, 

ZAZL2UY part Sanjay Kumar $/o Rambelshan 8/0 Sultan Singh, 917/4852_ part Parshant S/o 

Dhorampal §/o Sultan Slaghy, 621/9704 part of Kuldeep Singh §/o Balluram $/0 Subhash Chand, 

WN/120) part Narender $70 Datel $/o Ranwath, 1/18 part Sunita, Neelam D/o Dalel S/o 

Mukhtar, Kapoor Singh 870 Ramkumar 4/0 Bhimaingh $/o Nonand,, 1/20 port Dharampal S/o 

Partap $70 Noonan, 1/8 part Guntla widow and Nidht daughter and Lokuhay, Akshey S/o Rajpal 

$70 Partap, [718 part Pyarl widow and Balamunt, Khowat No, 802/650, Khatont No. 847, Hadbas 

No, 48, Khanna No. 83/7/12, Village:Baninell, ‘TohnllBahodurgarh, Distt, Jhajjar 

Subject Show Cause Notes agalnat violators under Plastle Waste Management Rules, 2016. 

Whoroas Plastic Waste Management Rules, 2016 has been notified and these rules shall apply to every 

waste generator, local body, gram panchayat, manufacturer, Lmporter and producer, 

Whereas as per these rales every wasle generator has to prepare waste management plan which means 

the collection, storage, transportation, reduction, reuse, recovery, recyellng, composting or disposal of plastic waste in an 

environmentally safe manner, 

Whereas as per these rules every waste generator shall take steps to minimize generation of plastic 

waste and segregate plastic waste al source In accordance with the Solld Waste Management Rules, 2000 or as amended 

trom time to Hime and hand over segregated: waste lo duthorized waste processing, or disposal facilities or disposition 

centers vither on ily own or (hrough the authorized waste colleclon agency, 

Whereas as per those rules: every producer/person recycling, or processing wasle or proposing to 

veeyele or process plastic waste shall obtain registration from State Pollution Control Board. 

Whereas during, the visit of Sh. Amit, AL, fleld officer, Regional Office, Bahadurgarh Haryana State 

Pollution Control Board on 29,08,2022 It has been found that you are engaged in the process of segregation of plastic 

waste and during this process 0 large quantity of waste is belng generated and further open burning and dumping of 

such waste take place iy the nearby area in Bahadurgarh Cily which ts deteriorating the ambient air quality and ground 

water qualily of the area, 
Moreover, the storage and process of segregalion of plastic waste Is also violation of the Hon’ble 

National Green ‘Tribunal in the matter of OA No, 56 (VHC)/2013 In the matter of Satish Kumar Vs Union of Inclia & Ors. 

In view of the above you are hereby Issued show caused for 15 days as to why prosecution action 

under section 18 read with section 19 of Havironment (Protection) Act, 1986 may nol be taken against you for violation of 

Plastic Waste Management Rules 2016. 

In case you fail to comply with the deficiencies mentioned above within the above mentioned 

stipulated period, it will be presumed that you have nothing to say in this regard and accept the status as above 

which will warrantaction as mentioned ubove without giving any further notice, ; 

Regional Officer 
Bahadurgarh Region 

Endst. No. HSPCB/BDR/2022/ (6 Co Dated: 879 er A- 
A copy of the above is forwarded to Chairman, LSPCB, Panchkula for information and further 

necessary action please, 
y A 

R@gional Officer 
Bahadurgarh Region 

Eindat. No. HSPCB/BDR/2022/ Dated: /: AA 

A copy of the above Is forwarded to Deputy Commissioner, Jhajjar for information and further 

necessary action please. 
Kn 

Regiofal Officer 
Bahadurgarh Region 

Lindst. No. HSPCB/BIDR/2022/ (66) Datediff9/od & A. . 
A copy of the above is forwarded to SDM, Bahadurgarh fdr fnformation and further necessary 

action please. 
} 4 

Regional Officer 
: Bahadurgarh Region 

Endst. No, HSPCB/BIR/2022/ 16 62 Dated/4 IQA 8 e 
A copy of the above is forwarded to Municipal Council, Baha lufgarh for information and directed 

to take action apainat violators according to Haryana Municipal Act, 973 amended ull date, You are also directed to 

submit Management Plant of the waste as per Plastle Waste Management Rules, 2016 immediately otherwise legal 

action will be Initiated against you under EP Act, 1986 for violation of Plastic Waste Management Rules, 2016. 

Regional Officer 

Hndst. No. HsPcnyupr/202/ — |) G G Q Sion Be Bahadurgarh Region 

A copy of the above is forwarded to HDPO, Bahadurgarh for deen and further necessary 

S$ “ aie — 
Ce 

Regional Officer 

action please, 

-—S- 
Byhadurgarh Region
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/HARYANA STATE POLLUTION CONTROL BOARD 

{ REGIONAL OFFICE, BAHADURGARH 

SCF No. 42 & 43, SHOPPING CENTRE, SECTOR-6, HUDA, BAHADURGARIT 

Ph No. 01276-243077-242078, E-Mail: hspcbrobdh@gmail.com, Web: hspcb.govdn 

| No. HSPCB/BDR/2022/. | pu - 190K Dated: #8 /.09 /2022 

Show Cause Notice 

  

To 
: 

Plastic Waste Storage & Segregation Unit on the land of Mahabir S/o Kishan Chand S/o Ghisa, 

IChewat No. 24, Khasra No. 56//21/2/1- 21/2/2, Village-Bamnoli, Tehall-Bahadurgarh, Distt, Jhajjar 

Subject: Show Cause Notice against violators under Plastic Waste Management Rules, 2016, 

Whereas Plastic Waste Management Rules, 2016 has been notified and these rules shall apply to every 

waste generator, local body, gram panchayat, manufacturer, importer and producer. 

Whereas as per these rules every waste generator has lo prepare waste management plan which means 

the collection, storage, transportation, reduction, reuse, recovery, recycling, composting or disposal of plastic waste In an 

environmentally safe manner. 

Whereas as per these rules every waste generator shall take steps to minimize generation of plastic 

waste and segregate plastic waste at source in accordance with the Solid Waste Management Rules, 2000 or as amended 

from time to time and hand over segregated waste to authorized waste processing, or disposal facilities or disposition 

centers either on its own or through: the authorized waste collection agency. 

Whereas as per these rules every producer/ person recycling or processing, waste or proposing, to 

recycle or process plastic waste shall obtain registration from State Pollution Control Board, 

Whereas during the visit of Sh. Amit, AEE, field officer, Regianal Office, Bahadurgarh Haryana State 

Pollution Control Board on 29.08.2022 it has been found that you are engaged in the process of segregation of plastic 

waste and during this process a large quantity of waste is being generated and further open burning and dumping, ol 

such waste take place in the nearby area in Bahadurgarh City which is deteriorating the ambient aly quality and ground 

water quality of the area. 
Moreover, the’ storage and process of segregation of plastic waste is also violation of the Hon'ble 

National Green Tribunal in the matter of OA No. 56 (THC)/2013 in the matter of Satish Kumar Vs Union of India & Ore, 

In view of the above you are hereby issued show caused for 15 days as lo why prosecution actlon 

under section 15 read with section 19 of Environment (Protection) Act, 1986 may not be taken against you for violation of 

Plastic Waste Management Rules 2016. 

In case you fail to comply with the deficiencies mentioned above within the above mentionvd 

stipulated period, it will be presumed that you have nothing to say in this regard and accept the status as above 

which will warrant action as mentioned above without giving any further natice, 

Régional Officer 

Bahadurgarh Region 

Endst. No. HSPCB/BDR/2022/ 
Dated: 

A copy of the above is forwarded to Chairman, HSPCB, Panchkula for information and further 

necessary action please. 

Ply 

Regional Officer 
Bahadurgarh Region 

Endst. No. HSPCB/BDR/2022/ 
Dated: 

A copy of the above is forwarded to Deputy Commissioner, Jhajjar for information and further 

necessary action please. 

iy — 

: 
Régional Officer 

Bahadurgarh Region 

Endst. No. HSPCB/BDR/2022/ 
Dated: 

A copy of the above is forwarded to SDM, Bahadurgarh for information and further necessary 

action please. 
. 

Regional Officer 

Bahadurgarh Region 

Endst. No. HSPCB/BDR/2022/ 
Dated: 

A copy of the above is forwarded to Municipal Council, Bahadurgarh for information and clirected 

lo take action against violators according to Haryana Municipal Act, 1973 amended till date, You are also directed to 

submit Management Plant of the waste as per Plastic Waste Management Rules, 2016 immediately otherwise legal 

action will be initiated against you under EP Act, 1986 for violation of Plastic Waste Management Rules, 2016, 

Répfonal Officer 
Bahadurgarh Region 

Endst. No, HSPCB/BDR/2022/ 
Dated: 

A copy of the above is forwarded to BDPO, Bahadurgarh for information and further necessaty 

He Koy Sr 

o 
- Regional Officer 

; 
Bahadurgarh Region 
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HARYANA STATE POLLUTION CONTROL BOARD 

REGIONAL OFFICE, BAH ADURGARE 

BCU NO. 12 8 Ait, SHOPPING GENER, SHCTOR-6, HUDA, BATADURGARH 

PING OLE MO eZ eh 2 ET Hint Hii Hrobdlaiygmalcony Webs hispebgovln 

Womapanipnzaaga7 FW Ya Datod: Df /.09_/2022 

  

Hhow Cause Notlee 

a) 
Platte Waele Hanae de Heyyregation Cation the find Anupalngyh ate, 

jlowat Ne, W098, hve Naha Zo/3) bh bh HHA L, A2// 24, 24, 26/1 

\illaeetanmniot, Poll Hatiactiryyarti Patt, jlvajjar 

Habjouti Hhow Conme Notes agaliat vlotatore andor Maatle Waste Management Rules, 2016, 

\Wirovowe Hhrtie Wante Manaqanint Halon, 2016 haa been notified and these rules shall apply to every 

wart joneratat, laeat bor, qian panehayad, Himnotaetiren, Importer and producer 

Whrevoan aa por Tha pilen avery wart generitar has lo prepare wate management plan which means 

tho cofleetion, Storage, Heavapan tiatian, Pechet lon, Hectia, PACAVALY, yooyellgy, eampoallng, or (laposnl of plastic waste in an 

UV UEOTSNEVE TTY Te VE 

Whereas ne per thane rite every: waate generator ahall ake stepa to minimize generation of plastic 

vvante anid aegyreyyale: plate want ai ratiren iy accordance with the flalld Waste Management Rules, 2000 or as amended 

fram time to Hine and: hand over mayyragqintond wane fo authorived waale processing, ar disposal facilities or disposition 

Pontone eHTOR an Tian ar Hiraugyty thie authorized waate catlection ajyeneys 

Whore an par (here rilon avery prodiienr/ parion roeyeling, or processing, waste or proposing, to 

devel ar provers plaatic wate aball abtii cotatration fromm Slate Pothition Control Hoard 

Whereas diniig the vlall of tit, Amit AN, fled officer, Regional Office, Bahadurgarh Haryana State 

athition Contial Hoard an 20,00, 2022 Ut ha bone found that you are engaged In the procers of segregation of plastic 

wate ancl tay, tbe procorr a free quantity: of wante [a being, generated and: further open burning and dumping, of 

avteh wante take place tn the nearby area in Hahadurgarl Clty whieh ti daterioraling the ambient alr quality and ground 

wvator quality of the areas 
Moreover, the slaraqe and: procera of nugrepation of plaatie waste is uluo violation of the Fon'ble 

National Green Hrbunel fa the matter of OA No, fo (HHC)/20 13 In the mater of Balint) Kumar Va Union of India & Ors, 

Wh vow af the abave you are hereby initio allow cauaed for 15 days an to why prosecution action 

rider avetion LS read with acetlon 19 ot Hinvironmont (Protection) Aet 1986 may not be taken against you for violation of 

Hhaatle Waste Management Rules 2010, 

In eane you fall to comply with the doflelencien mentioned above within the above mentioned 

atiputatod perloads Ut will be provmed: that you Have nothing to aay in tis regard and aveept the status as above 

wwhiel wlll warrant actor as Mentioned above without giving any further notlee, 

AGonal Officer 

Bahadurgarh Region 

Hidat, Now HAPCIYDIDR/2022/ 
Dated 

A copy of the above jn forwarded to Chairman, LISPER, Panehkula for Information and further 

hecenaary aelOn please, 
ae Officer 

Bahadurgarh Roglon 

Livdat, Nov HSPCH/BDN/2029/ 
Dated: 

A copy of the above in forwarded to Deputy Commlantoner, Jhajjar for Information and further 

necemaary aclon pleases Refi pnal Officer 

Bahadurgarh Region 

Hindat, No, HBPEL/BDIY2028 
Dated: 

A copy of the above ts forwarded to 8DM, Bahadurgarh for Information and further necessary 

action pleane, 

Ko 

d@ihonal Officer 

Bahadurgarh Region 

Hindi, Now HSPCIVNDRY2022/ 
Dated: 

A copy of the above tt forwarded to Mintelpal Councll, Bahadurgarh for information and directed 

to take action agaliat violators according, ta Haryana Munlelpal Act, 1973 amonded till date, You are also directed to 

nubiit Management Phint af the wate an por Plastic Wante Management Rules, 2016 immediately otherwise legal 

setion will be tritiated agoliat you under HP Ack (86 far violation of Plante Wate Management Rules, 2016. 

yo 
Reglonal Officer 
Bahadurgarh Region 

Hinelat, No. HSPCD/ANDIY2022/ 
Dated 

A copy of the above ta forwarded to BPO, Bahadurgart for fnformation and further necessary 

action ploane, 
A 

wefan 

iA Ne 
Ole nuele Leiifeee 

| C -) 

rparh Regton 

-) 2 aia De 
hae TCHUE ATE Weg 

= 
- - 

 



HARYANA STATE POLLUTION CONTROL BOARD 
‘1M 

REGIONAL OLTICH, DAHADURGARE 
SCE NO. 42 & 43, SHOPPING GUNTRE, SECTOR:G, HUDA, BAHADURGARH 

1 Nu: %0- 204072 24070 HM gy iin, We xp 
‘No. USPCU/BDR/2022/ PMs Ty yey pated: 06/09/2022 

Hhow Cause Notlee 

va 
  

WW 
Monte Warte Horne de Heygregation Unitan the lind ing Chhano D/o Dalip 6/0 Molad, Bharpay) D/o 
Dali 70 Moti) Manne b/0 at H/o Molad Khewal No, 805, haan Nov 41/7/25, 2A, Village 
Maral Told Mahactieyaely Diath [ajar 

Subject Shaw Cause Notlee ajatnat violator andor Paste Waste Management (ules, 2016. 

Whore Plaatle Waate Maniqument Riles, 2016-han been notified and these roles shall apply to every winter 

venenttany local bodys, Qa panchayat, manufaetiier, Gmparter and producer 

Whore aa por thee rules every waste janenitor hit to prepare wate management plan whieh means the 

collection, storages tranaportation, redietion, raid, recovery, reeyellag, composting ar disposal of plaatic waste tan 

AU Honor tally: rate Tee, 
Wherens ay por theme tiles every: wanle jenamator shall like atop fo miniinize generation of plastic waste and 

seytegate plastic wante at aouree In aeeordance wilh the fot: Wiale Management Rules, 2000 on ne amended from tine 

to Hine anil handover aeyreyatod waate to authorized ware procesalig, or Uapondl fae ites ar disposition centers wither 

jon teow on thirenggtt the authored: waate catlecton ijency: 
Whereas as per thee culos every producar/parian reeyeling or plocesaing, waste or propoalny, to recycle or 

process plastic waste shall abtatn cogliteation from tlate Palladian Control soared, 
Whorvae cliclig the viniiof Sly Aull, AML, Holl officer, Reylonal Offlee, Bahadurgarh [laryana State Pollution 

Control Hoard on 20,08,2022 (0 hak been found that you are engaged th the procens of segregation of plastle wante nnd 

cliring, this procera a large qaantily of waste le belay generated anc fede open burnlny, nnd dumping of such waste 

take place iv the nearby area ty Dahadurparh Chy whieh ty detertorating the amblent alr quality and ground water 

quality of (he area, 
Moreover, the storage andl process of segregatian of plastic waste (6 also violation of the Hon‘ble National 

Groen Eribunal ty the matter of OA No, 86 (THC)/2010 in the matter of Gatlah Kumar Ve Uoton of india dé Orn. 

Ty view af (he above you are hereby lanied show enused for 15 days as to why prosecution action 

Under section ES read with seetion 19 of Hivironment (Protection) Act, 1986 may nol be taken against you for violation of 

Dlastie Waste Management Ruled 2016, 

Iv case you fall to comply with the deflelencles mentioned above withla (he above mantloned 

stipulated period, Hh will be presumed that you have nothing ta say tn thle regard and accept the status ag above 

Wiel will warrant action aa mentioned above without ylvlng any further notlec, \ A 

Aeyslonal Offleer 
jpahesturgarh Region 

Hndst. No. HSPCB/BDR/2029/ Dated: : 

A copy of the above da forwarded to Chaleman, HSPCB, Panehkula for Information and further 

Necessary acHOn pleaae, 

  

Reglonal Offleer 
Bahadurgarh Roglon 

lindst. No. HSPCB/IDRY2022/ Datod: 
A copy of the above ta forwarded to Deputy Comoitsaloner, Jhajjar for afprmation and further 

evessary action please, Y 
Ke@fl onal Offlear 

\ mean Region 
lindst, No. HSPCI/BDR/2022/ Dated: 

A copy of the above Is forwarded to SDM, Bahadurgarh for tnformation and further necessary 

action please, 

oglonl Officer 
Jahadurgarh Reglon 

Rndst. No, HISPCIVBIDR/2022/ Dated: 
A copy of the above iy forwarded to Muntelpal Councll, Bahadurgarh for Information and directed 

to take action against violators according to Haryana Munlelpal Act, 1973 amended UE date, You are also dlrectod to 
submit Management Plant of the waste as per Plaatic Waste Management Rules, 2016 Immediately otherwise legal 
action will bo initiated against you under EP Act 1980 for violation of Plaatle Waste Management Rulon, 2016, 

Regional Offleer 
eee Region 

Lindst, No, HSPCH/BDR/2029/ Datod: - 
A copy of the above Is forwarded to WDPO, Bahadurgarh for Information and further necessary 

actlon please, 

Ole hastoned Olfleer 
Bahadurgarh Region 

A-



   

  

“HARYANA STATE POLLUTION CONTROL BOARD 
REGIONAL OFFICE, BAHADURGARS 

SCF No. 42 & 43, SHOPPING CENTRE, SUCTOR-6, HUDA, BAHADURGARH 
Phi No. 01276-243077-242078, Ue Malls hispebrobdhdagniallcam, Webs hspob yada 

No. HSPCB/BDR/2022/  \'Y\ —\¥& Dated: 08 /Y9_/2022 

Show Cause Notice 
To 

Plastic Waste Slorage & Segregation Unit on the land Pyart widow of ete, 
Khewat No. 805, Khasra No, 41//23, 24, Villaye-Varnnoll, ‘Telioil Bahadurgarh, 
Distt, Jhajjar 

Subject: Show Cause Notice against violators under Plastic Waste Management Mules, 2016, 

Whereas Plastic Waste Management Rules, 2016 has beer notified and these rules shall apply to every 

waste generator, local body, gram panchayat, manufacturer, importer and producer, 

Whereas as per these rules every waste generator has to prepare waste management plan which meats 

the collection, storage, transportation, reduction, reuse, recovery, recycling, compostiny, or disposal of plastic vengte Ih att 

environmentally safe manner. 
Whereas as per these rules every waste generator shall take steps to miniinize generation of plastic 

waste and segregate plastic waste at source in accordance with the Solid Waste Management Rules, 2000 of as amended 

from time to time and hand over segregated waste to authorized waste processiny, of disposal facilities or disposition 

centers either on its own or through the authorized waste collection agency, 

Whereas as per these rules every producer/person recycling, or processing, waste or proposing, te 

recycle or process plastic waste shall obtain registration from State Pollution Control Board, 

Whereas during the visit of Sh. Amit, ALE, field officer, Regional Office, Bahadurgarh Haryana State 

Pollution Control Board on 29.08.2022 it has been found that you are engaged in the process of segregation of plastic 

waste and during this process a large quantity of waste is being, generated and further open burning and dumping, of 

such waste take place in the nearby area in Bahadurgarh City which is deterforating the ambient air quality and ground 

water quality of the area. 
Moreover, the storage and process of segregation of plastic waste Is also violation of the Hon'ble 

National Green Tribunal in the matter of OA No. 56 (THC)/2013 in the matter of Satish Kumar Ve Union of India & Ore, 

In view of the above you are hereby issued show caused for 15 days as to why prosecution action 

under section 15 read with section 19 of Environment (Protection) Act, 1986 may not be taken against you for violation of 

Plastic Waste Management Rules 2016. 

In case you fail to comply with the deficiencies mentioned above within the above mentioned 

stipulated period, it will be presumed that you have nothing to say in this regard and accept the status ag above 

which will warrant action as mentioned above without giving any further notice, 

1G ain Officer 
Aphastge Region 

Endst, No. HSPCB/BDR/2022/ Dated: 
A copy of the above is forwarded to Chairman, HSPCB, Panchkula for information and further 

necessary action please. 

monal Officer 
Bahadurgarh Region 

Endst. No. HSPCB/BDR/2022/ Dated: 4“ 
A copy of the above is forwarded to Deputy Commissioner, Jhajjar for information and further 

necessary action please. 
R nal Officer 

Bahadurgarh Region 

Endst. No. HSPCB/BDR/2022/ Dated: 

A copy of the above is forwarded to SDM, Bahadurgarh for information and further necessary 

egional Officer 
. Bahadurgarh Region 

Endst. No. HSPCB/BDR/2022/ Dated; A 
A copy of the above is forwarded to Municipal Council, Bahadurgarh for information and directed 

to take action against violators according to Haryana Municipal Act, 1973 amended till date. You are also directed to 

submit Management Plant of the waste as per Plastic Waste Management Rules, 2016 immediately otherwise legal 

action will be initiated against you under EP Act, 1986 for violation of Plastic Waste Management Rules, 2016. 

Regidnal Officer 

Bahadurgarh Region 
Endst. No. HSPCB/BDR/2022/ Dated: oem 

A copy of the above is forwarded to BDPO, Bahadurgarh for information and further necessary penne 
Regional Officer 

OC Bahadurgarh Region 

AE 

action please. 

action please.
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~ HARYANA STATE POLLUTION CONTROL BOARD 
REGIONAL OFFICE, BAHADURGARH 

SCE No, 42 & 43, SHOPPING CENTRE, SECTOR-6, HUDA, BAHADURGARH 

PW No, 01270°243077°2842078, UeMath hapebrobdl@pgmallcom, Webs hspebgov.ln 

No. HSPGB/BDR/2022/ "YAR VV RY Dated: 0% /P9_/2022 

Show Cause Notice 
Yo 

Plaatic Wante Storage & Segregation Unit on the land Satish Kumar etc, 

Khowat No, 810, Khanra No, 22/1, 22/2, Village-Bamnoll, Tohsil-Bahadurgarh, 

Distt Jhajjar 

Subjeck Show Cause Notlee against violators wader Plostle Waste Management Rules, 2016. 

Whereas Plastic Waste Management Rules, 2016 has been notified and these rules shall apply to every 

wvaste generator, local body, gram panchayat, manufacturer, fmporter and producer, 

Whereas as per these rules avery waste genoralor has to prepare waste management plan which means 

the collection, sterage, rangportation, reduction, rouse, recovery, recycling, composting, or disposal of plastic waste in an 

environmentally safe manner, ; 

Whereas as per these rules every waste generator shall take steps to ininimize generation of plastic 

waste and segregate plastic waste at source In accordance with the Solid Waste Management Rules, 2000 or as amended 

from time to time and hand over segregated waste to authorized: waste processing, or disposal facilities or disposition 

centers cither on ils own or through the authorlzed waste collection agency. . 

Whereas as por these rules every: producer/ person recycling or processing waste or proposing to 

rocyele or process plastic waste shall obtain registration from State Pollution Control Board, 

Whereas during the vist of Sh, Amit, ALL, field officer, Regional Office, Bahadurgarh Haryana State 

Pothition Contral Board ony 29,08,2022 it has been found that you are engaged in the process of segregation of plastic 

waste and during this process a large quantity of waste is being generated and further open burning and dumping of 

such waste take place In the nearby area In Bahadurgarh City which is deteriorating the ambient air quality and ground 

water quality of the area, 
Moreover, the storage and process of segregation of plastic waste is also violation of the Hon‘ble 

National Green Tribunal in the matter of OA No, 56 (THC)/2013 in the matter of Satish Kumar Vs Union of India & Ors. 

In view of the above you are hereby issued show caused for 15 days as lo why prosecution action 

under section [5 read with section 19 of Linvironment (Protection) Act, 1986 may not be taken against you for violation of 

Plastic Waste Management Rules 2016, 
In case you fail to comply with the deficiencies mentioned above within the above mentioned 

stipulated period, it will be presumed that you have nothing to say in this regard and accept the status as above 

which will warrant action as mentioned above without giving any further notice, f 

Regional Officer 
Bahadurgarh Region 

Endst, No. USPCB/BDR/2022/ Dated: 
A copy of the above is forwarded to Chairman, HSPCB, Panchkula for information and further 

necessary action please, ia 

Regional Officer 
jpalsackavgach Region 

Endst. No. HSPCB/BDR/2022/ Dated: 
A copy of the above is forwarded to Deputy Commissioner, Jhajjar for information and further 

necessary action please. 
Reft6nal Officer 

Aradurgarn Region 
Endst. No. HSPCB/BDR/2022/ Dated: 

A copy of the above is forwarded to SDM, Bahadurgarh for information and further necessary 

Regional Officer 
Bahadurgarh Region 

action please. 

Endst. No, HSPCB/BDR/2022/ Dated: 

A copy of the above is forwarded to Municipal Council, Bahadurgarh for information and directed 
to take action against violators according, to Haryana Municipal Act, 1973 amended till date. You are also directed to 
submit Management Plant of the waste as per Plastic Waste Management Rules, 2016 immediately otherwise legal 
action will be initiated against you under EP Act, 1986 for violation of Plastic Waste Management Rules, 2016. 

Regional Officer 
. 

Ba G i 

Lindst. No, HSPCB/BDR/2022/ Dated: i i 
Ac py ¢ the above is forward to BDPO, Bahe @ or na fur opy of 2 Ove rwarded to velur rt { further necessary ’ urgarh for infor mation a 

O ic Regional Officer 
Bahadurgarh Region 

A- 

—lo-



HARYANA STATE POLLUTION CONTROL BOARD 

REGIONAL OFFICE, BAHADURGARH 

SCF No. 42 & 43, SHOPPING CENTRE, SECTOR-6, HUDA, BAHADURGARH 

Ph No. 01276-243077-242078, E-Mail: hspcbrabdh@gmail.com, Web: hspcb.gov.in 

No. HSPCB/BDR/2022/ }495- ey Dated: 8/1/2022 

Show Cause Notice 

  

Plastic Waste Storage & Segregation Unit on the land of Krishan S/o Sukhpal S/o Kanwal Singh, 

Khewat No. 480, Khasra No. 37//1/1,, Surender S/o Balraj Singh S/o Kanwal Singh, Vinod Kumar 

S/o Balraj S/o Kanwal Singh, ¥2 part of Khewat No. 479, Khasra No. 37//1/1,, Ajit Singh S/o Nafe 

Singh S/o Kanwal Singh, Gyanender S/o Nafe Singh S/o Kanwal Singh, Dhamender S/o Nafe 

Singh s/o Kanwal Singh,, 1/3 part of Khewat No. 481, Khasra No. 37//1/1, Village-Bamnoli, 

Tehsil-Bahadurgarh, Distt. Jhajjar 

Subject: Show Cause Notice against violators under Plastic Waste Management Rules, 2016. 

Whereas Plastic Waste Management Rules, 2016 has been notified and these rules shall apply to every 

waste generator, local body, gram panchayat, manufacturer, importer and producer. . 

Whereas as per these rules every waste generator has to prepare waste management plan which means 

the collection, storage, transportation, reduction, reuse, recovery, recycling, composting or disposal of plastic waste In an 

environmentally safe manner. : 

Whereas as per these rules every waste generator shall take steps to minimize generation of plastic 

waste and segregate plastic waste at source in accordance with the Solid Waste Management Rules, 2000 or as amended 

from time to time and hand over segregated waste to authorized waste processing, or disposal facilities or disposition 

centers either on its own or through the authorized waste collection agency. ; 

Whereas as per these rules every producer/person recycling or processing waste or proposing to 

recycle or process plastic waste shall obtain registration from State Pollution Control Board. ; 

Whereas during the visit of Sh. Amit, AEE, field officer, Regional Office, Bahadurgarh Haryana State 

Pollution Control Board on 29.08.2022 it has been found that you are engaged in the process of segregation of plastic 

waste and during this process a large quantity of waste is being generated and further open burning and dumping of 

such waste take place in the nearby area in Bahadurgarh City which is deteriorating the ambient air quality and ground 

water quality of the area. 

Moreover, the storage and process of segregation of plastic waste is also violation of the Hon‘ble 

National Green Tribunal in the matter of OA No. 56 (THC)/2013 in the matter of Satish Kumar Vs Union of India & Ors. 

In view of the above you are hereby issued show caused for 15 days as to why prosecution action 

under section 15 read with section 19 of Environment (Protection) Act, 1986 may not be taken against you for violation of 

Plastic Waste Management Rules 2016. 

In case you fail to comply with the deficiencies mentioned above within the above mentioned 

stipulated period, it will be presumed. that you have nothing to say in this regard and accept the status as above 

which will warrant action as mentioned above without giving any further notice. PL 

Regional Officer 
ahadurgarh Region 

Endst. No. HSPCB/BDR/2022/ Dated: 
A copy of the above is forwarded to Chairman, HSPCB, Panchkula for information and further 

necessary action please. yn 

Regional Officer 
Bahadurgarh Region 

Endst. No. HSPCB/BDR/2022/ Dated: 7 
: A copy of the above is forwarded to Deputy Commissioner, Jhajjar for information and further 

necessary action please. a 

€gional Officer 
Bahadurgarh Region 

Endst. No. HSPCB/BDR/2022/ Dated: 
A copy of the above is forwarded to SDM, Bahadurgarh for information and further necessary 

Régional Officer 

Bahadurgarh Region 

action please. 

Endst. No. HSPCB/BDR/2022/ Dated: 
A copy of the above is forwarded to Municipal Council, Bahadurgarh for information and directed 

to take action against violators according to Haryana Municipal Act, 1973 amended till date. You are also directed to 
submit Management Plant of the waste as per Plastic Waste Management Rules, 2016 immediately otherwise legal 
action will be initiated against you under EP Act, 1986 for violation of Plastic Waste Management Rules, 2016. " 

egional Officer 

Endst, ; Bahadurgarh Region ndst, No. HSPCB/BDR/2022/ Dated: A. 8 & 

A copy of the ab i a ‘ : action please, Py above is forwarded to BDPO, Bahadurgarh for information and further necessary 

egional Officer 
Bahadurgarh Region 

Ae



f 

HARYANA STATE POLLUTION CONTROL BOARD 

REGIONAL OFFICH, BAHADURGARH 

gCV No. a2 & Ad, SHOPPING CENTRE, SECTOR-6, HUDA, BAHADURGARH 

Mh Nad VEPO BAIN BAAO7H, H-Malh: hspebrobdhi@ymalLeom, Web: hspeb.gov.in 

Wo HAPCH/NDN/2022/  VYGI" Wyle Dated: 2K /29./2022 

Show Cause Notice 

(0 tian Uniton the fand af Jiwni widow of Mukesh S/o Rajbala S/o 

Wantie Warle Sloryye d hegrega 
/ 

Rampal, Krlatian 870 Rajbala, 6/0 Rampal, Khowal No, 780, Khasra No. 52/ (5/2, Village-Bamnoli, 

VolvitleHahacuirpaiel, Diath, Jhajjar 

  

Hulyjocti Ahaw Cruse Notice against violatore under Plastle Waste Management Rules, 2016. 

Wherena Plante Worle Marrigament Rules, 2016 has been notified and these rules shall apply to every 

vvivate enenitar, tae abbouy, gram panchayat pramnufaedrer, Importer and producer, 
; 

Whermii ne par these rules every waste generator has to prepare waste management plan which means 

the cotter tion, stornyye, Irinaportation, reduetan, rune, recovary, recycling composting or disposal of plastic waste in an 

HRW Hane Tally safe MET 

. 

Whervan an per these rafen every waste generator shall take steps to minimize generation of plastic 

Avante intel regyregynte: plaatie wate nt nouree In accordance with the Golld Waste Management Rules, 2000 or as amended 

Hrom tine to tine ane hind over saprngalack waste Lo authorized waste processing, oF disposal facilities or disposition 

centers either on (awn or thrauply the authored waale collection agency, 
; 

Whereas ad par thene rules every producer/ person recycling or processing waste or proposing to 

reevele-ar proven plaitie waete shall obtain registration from State Pollution Control Board. 

Whereas curing, the viait ef Sh. Amit, ANE, fleld officer, Regional Office, Bahadurgarh Haryana State 

Pollution Contral Hoard on 90,08,2022 1 has heen found that you are engaged in the process of segregation of plastic 

wante ancl cirtag, thin proces a large quantly of waste In being generated and further open burning and dumping of 

myely waate (ake place tiny the nearby area in Bahadurgarh City which is deteriorating, the ambient air quality and ground 

water quality of the area, 

Moreover, the alorage and process of segregation of plastic waste 1s also violation of the Hon‘ble 

National Green Tribunal in (he matter of OA No, 86 (TLIC)/2013 in the matter of Satish Kumar Vs Union of India é& Ors. 

In view af the shove you are hereby innued show caused for 15 days as to why prosecution action 

under section 15 reac with suction 19 af Hnvirenment (Protection) Act, 1986 may not be taken against you for violation of 

Mantle Waate Management Rules 2016, 

In case you fall lo comply with the deficiencies mentioned above within the above mentioned 

atipulated periac Ul will be presumed that you have nothing, to say in this regard and accept the status as above 

whieh will warrant action as mentioned above without giving any further notice. 

gional Officer 

Raliadu rgarh Region 

Hrdat. Now HBP CB/BIINZ2022/ 
Dated: 

A copy of the above In forwarded to Chairman, HSPCB, Panchkula for information and further 

neceanary aetlon please, 

Regional Officer 

Bahadurgarh Region 

Hndat. No. HS PCR/BDR/2022/ 
Dated: 

A copy of the above 15 forwarded (o Deputy Commissioner, Jhajjar for information and further 

necessary actlon please. : Refrbnal Officer 

Bahadurgarh Region 

Jindal. No, HIS PCB/BDR/2022/ 
Dated: 

A copy of the above ts forwarded lo SDM, Bahadurgarh for information and further necessary 

actlon please, 

Regional Officer 
Bahadurgarh Region 

Hadat, No. HSPCB/BDR/2022/ 
Dated: : : ° 

A copy of the above Is forwarded to Municipal Council, Bahadurgarh for information and directed 

to lake netion against violators according to Tloryana Munielpal Act, 1973 amended till date. You are also directed to 

aubait Management Plant of the waste aa por Plastic Waste Management Rules, 2016 immediately otherwise legal 

action will be initiated againel you under HP Act, 1986 for violation of Plastic Waste Management Rules, 2016. 

Regional Officer 

Hndat, No, HBPCI/ISDR/2022/ Gated Rahadurgach Region 

stupnetioas A copy of the above tn forwarded to BDPO, Bahadurgarh for information and further necessary 

Regional Officer 
Bahadurgarh Region
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* HARYANA STATE POLLUTION CONTROL BOARD 

by 

(8 

REGIONAL OFFICE, BAHADURGARH 

SCE No. 42 & 43, SHOPPING CENTRE, SECTOR-6, HUDA, BAHADURGARH 

Ph No, 01276-243077-242076, feMatl: hapebrobdh@gmall.com, Webs hspebjyovin 

No. HSPCB/BDR/2022/ [447 | 130.2. Dated: B /4__/2022 

Show Cause Notice 

  

lo 

Plastic Waste Storage & Segregation Unit on the land of fiwni widow of Ramphal 9/0 Jageram, 

Sunita W/o Pardecp Kumar S/o Chanderbhan, Khewat No. 779, Khanna No. 53//%, Villager 

Bannoli, Tehsil-Bahadurgarh, Distt Jhajjar 

Subject: Show Cause Notice against violators under Plastic Waste Management Rules, 2016, 

Whereas Plastic Waste Management Rules, 2016 has been notified and these rules shall apply to every 

waste generator, local body, gram panchayal, manufacturer, importer and producer, 

Whereas as per these rules every waste generator has to prepare waste management plan whic h means 

the collection, storage, transportation, reduction, reuse, recovery, recycling, composting or disposal of plastic waste in an 

environmentally safe manner. 
Whereas as per these rules every waste generator shall take steps to minimize generation of plastic 

waste and segregate plastic wasle al source in accordance with the Solid Waste Management Rules, 2000 or as amended 

from time to time and hand over segregated waste to authorized waste processing, oF disposal facilities or disposition 

centers cither on its own or through the authorized waste collection agency. 

Whereas as per these rules every procducer/person recycling, or processing waste or proposing to 

recycle or process plastic waste shall oblain registration from State Pollution Control Board, 

Whereas during, the visit of Sh. Amit, ALE, field officer, Regional Office, Bahadurgarh Haryana State 

Pollution Control Board on 29.08.2022 it has been found that you are engaged in the process of segregation of plastic 

waste and during this process a large quantity of waste is being, generated and further open burning and dumping, of 

such waste take place in the nearby area in Bahadurgarh City which is deteriorating, the ambient air quality and ground 

‘water quality of the area. 
Moreover, the storage and process of segregation of plastic waste is also violation of the Hon'ble 

National Green Tribunal in the matter of OA No. 56 (THC)/2013 in the matter of Satish Kumar Vs Union of India & Ors. 

In view of the above you are hereby issued show caused for 15 days as to why prosecution action 

under section 15 read with section 19 of Environment (Protection) Act, 1986 may not be taken against you for violation of 

Plastic Waste Management Rules 2016. 

In case you fail to comply with the deficiencies mentioned above within the above mentioned 

stipulated period, it will be presumed that you have nothing to say in this regard and accept the status as above 

which will warrant action as mentioned above without giving any further notice. 

Régional Officer 

‘ Bahadurgarh Region 

Endst. No. HSPCB/BDR/2022/ Dated: 

A copy of the above is forwarded to Chairman, HSPCB, Panchkula for information and further 

necessary action please. 
| 

Regional Officer 

Bahadurgarh Region 

Endst. No. HSPCB/BDR/2022/ Dated: 

A copy of the above is forwarded to Deputy Commissioner, Jhajjar for information and further 

necessary action please. 
an Giee 

Refidnal Officer 

Bahadurgarh Region 

Endst. No. HSPCB/BDR/2022/ Dated: 

A copy of the above is forwarded to SDM, Bahadurgarh for information and further necessary 

en — 
Regional Officer 
ype urgarh Region 

action please. 

Endst. No. HSPCB/BDR/2022/ Dated: 

A copy of the above is forwarded to Municipal Council, Bahadurgarh for information and directed 

to take action against violators according, to Haryana Municipal Act, 1973 amended till date. You are also directed to 

submit Management Plant of the waste as per Plastic Waste Management Rules, 2016 immediately otherwise legal 

action will be initiated against you under EP Act, 1986 for violation of Plastic Waste Management Rules, 2016. 

Mn 
Regional Officer 
Bahadurgarh Region 

Endst. No. HSPCB/BDR/2022/ Dated: a 
A copy of the abave Is forwarded to BDPO, Bahadurgarh for information and further necessary 

action please, 

Regional Officer 
Bahadurgarh Region Ole 

—)8-



HARYANA STATE POLLUTION CONTROL BOARD 
REGIONAL OFVICH, BAHADURGARH 

SCF No. 42 & 43, SHOPPING CENTRE, SUCTOI-G, HUDA, BAHADURGARH 
Phi No, 01276-243077- 242071, Malls hispebrobdli@ginall.coin, Was Mapa 
  

No. HSPCB/BDR/2022/ Vysy na, Dateds 9% /2% (2022 

Show Cause Notice 
To 

Mastic Waste Storage & Seyreyation Unit on te land Marpal 6/0 Surapmal Ga flyway, tanith 
W/o Surender Rana, Khewal No, 776, Khas No, 66//15/2, Vilage darmnoll, Lehi babinduryan, 
Distt. Jhajjar 

Subject: Show Cause Notice against violators under Plastic Waste Management Mules, 2016, 

Whereas Plastic Waste Management ules, 2016 has been notified and toe ruled shall apply to every 

waste generator, local body, gram panchayat, manufacturer, importer and producer, / 
Whereas as per these rules every waste generator hag to prepare visete management plan vehi hi nears 

the collection, storage, transportation, reduction, reuse, recovery, recycling, composting, or disposal of plandic vraste in an 

environmentally safe manner, - 

Whereas as per these rules every waste generator shall take steps to minimia: generation A plastic 

waste and segregate plastic waste at yource in accordance with the Solid Waste Management Sule, 2000 OF as atnurnbed 

from time to time and hand over segrepated waste lo authorized waste processing or Jisposal fac ities oF disposition 

centers either on its own or through the authorized waste collection agency, 
Whereas as per these rules every producer/ person recycling, or processing, waste oF proposing ta 

recycle or process plastic waste shall obtain registration from State Pollution Control board, / 

Whereas during, the visit of Sh, Amit, AUK, field officer, Reyional Office, Bahadurgarh Maryan Olale 

Pollution Control Board on 29.08.2022 it has been found that you are engaged in the process of segregation of plastic 

waste and during, this process a large quantily of waste io being generated and further open burning, and dumping, of 

such waste take place in the nearby area in Bahaduryarh City which is deteriorating the ambient air quality and ground 

water quality of the area. / 
Moreover, the storage and process of segregation of plastic waste ie also violation of the Hon the 

National Green ‘Tribunal in the matter of OA No, 56 (SHC)/2019 in the matter of Satish Kumar Vo Union of India & Ore, 

In view of the above you are hereby issued show caused for 15 days a9 to why prose ution action 

under section 15 read with section 19 of Environment (Protection) Act, 1986 may not be taken against you for violation of 

Plastic Waste Management Rules 2016. 

In case you fail to comply with the deficiencies mentioned above within the above mentioned 

stipulated period, it will be presumed that you have nothing to say in this regard and accept the status ae above 

which will warrant action ag mentioned above without giving any further notice, _ 

flepional Officer 
Bahadurgarh Region 

Endst. No. HSPCB/BDR/2022/ Dated: 
A copy of the above is forwarded to Chairman, HSPCB, Panchkula for information and further 

necessary action please. 

Regional Officer 
Bahadurgarh Kegion 

Endst. No. HSPCB/BDR/2022/ Dated: 
A copy of the above is forwarded to Deputy Commissioner, Jhajjar for information and further 

necessary action please, 
Regional Officer 
Bahadurgarh Region 

Endst. No, HSPCB/BDR/2022/ Dated: 
A copy of the above is forwarded to SDM, Bahadurgarh for information and further necessary 

nw 
j Regional Officer 

Bahadurgarh Region 
Endst. No. HSPCB/BDR/2022/ Dated: 

A copy of the above is forwarded to Municipal Council, Bahadurgarh for information and directed 
to take action against violators according, to Haryana Municipal Act, 1973 amended till date. You are also directed to 
submit Management Plant of the waste as per Plastic Waste Management Rules, 2016 immediately otherwise legal 
action will be initiated against you under EP Act, 1986 for violation of Plastic Waste Management Rules, 2016, 

Regional Officer 
Pahadurgarh Region 

Endst. No. HSPCB/BDR/2022/ Dated: 

A copy of the above is forwarded to BDPO, Bahadurgarh for information and further necessary 

action please. 

action please. 

Reglonal Officer 
Bahadurgarh Region 

— lr 

 



f HARYANA STATE POLLUTION CONTROL BOARD 

B 

REGIONAL OFFICE, BAHADURGARH 

SCF No. 42 & 43, SHOPPING CENTRE, SECTOR-6, HUDA, BAHADURGARH 

Ph No. 01276-243077-242078, E-Mail: hspcbrobdh@gmail.com, Web: hspeb.gov.in 

No. HSPCB/BDR/2022/ \ASS- \4t8 Dated: 0% /4__/2022 

Show Cause Notice 

To 

Plastic Waste Storage & Segregation Unit on the land Jaibhagwan S/o Rampat S/o Dayaram, 

Hoshiyari D/o Rampat S/o Dayaram, Khewat No. 789, Khasra No. 4/3, Village-Bamnoli, Tehsil 

Bahadurgarh, Distt. Jhajjar 

Subject: Show Cause Notice against violators under Plastic Waste Management Rules, 2016. 

Whereas Plastic Waste Management Rules, 2016 has been notified and these rules shall apply to every 

waste generator, local body, gram panchayat, manufacturer, importer and producer. / 

Whereas as per these rules every waste generator has to prepare waste management plan which means 

the collection, storage, transportation, reduction, reuse, recovery, recycling, composting or disposal of plastic waste in an 

environmentally safe manner. 

‘ Whereas as per these rules every waste generator shall take steps to minimize generation of plastic 

waste and segregate plastic waste at source in accordance with the Solid Waste Management Rules, 2000 or as amended 

from time to time and hand over segregated waste lo authorized waste processing, or disposal facilities or disposition 

centers either‘on its own or through the authorized waste collection agency. 

Whereas as per these rules every producer/ person recy 

recycle or process plastic waste shall obtain registration from State Pollution Control Board. 

Whereas during the visit of Sh. Amit, AEE, field officer, Regional Office, 
Y 

Pollution Control Board on 29.08.2022 it has been found that you are engaged in the process of segregation of plastic 

waste and during this process a large quantity of waste is being generated and further open burning and dumping, of 

such waste take place in the nearby area in Bahadurgarh City which is deteriorating the ambient air quality and ground 

water quality of the area. 

Moreover, the storage and process of segregation of plastic waste is also violation of the Hon’ble 

National Green Tribunal in the matter of OA No. 56 (THC)/2013 in the matter of Satish Kumar Vs Union of India & Ors. 

In view of the above you are hereby issued show caused for 15 days as to why prosecution action 

under section 15 read with section 19 of Environment (Protection) Act, 1986 may not be taken against you for violation of 

Plastic Waste Management Rules 2016. 

In case you fail to comply with the def 

stipulated period, it will be presumed that you have nothing to say in this reg, 

which will warrant action as mentioned above without giving any further notice. . 

ling or processing, waste or proposing to 

Bahadurgarh Haryana State 

iciencies mentioned above within the above mentioned 

ard and accept the status as above 

egional Officer 
ahadurgarh Region oS

 

Endst. No. HSPCB/BDR/2022/ 
Dated: 

A copy of the above is forwarded to Chairman, HSPCB, Panchkula for information and further 

necessary action please. an—_, 

Regional Officer 

Bahadurgarh Region 

Endst. No. HSPCB/BDR/2022/ 
Dated: 

A copy of the above is forwarded to Deputy Commissioner, Jhajjar for information and further 

necessary action please. R&ibnal Officer 

, a Region 

Endst. No. HSPCB/BDR/2022/ 
Dated: 

A copy of the above is forwarded to SDM, Bahadurgarh for information and further necessary 

action please. 

RéZional Officer 
Bahadurgarh Region 

Endst. No. HSPCB/BDR/2022/ Dated: A 

A copy of the above is forwarded to Municipal Council, Bahadurgarh for information and directed 

to take action against violators according to Haryana Municipal Act, 1973 amended till date. You are also directed to 

submit Management Plant of the waste as per Plastic Waste Management Rules, 2016 immediately otherwise legal 

action will be initiated against you under EP Act, 1986 for violation of Plastic Waste Management Rules, 2016. 

4 
Regional Officer 

Endst. No. HSPCB/BDR/2022/ Dated: Broetceao tae 
A copy of the above is forwarded to BDPO, Bahadurgarh for information and further necessary 

action please. 

Regional Officer 

oO} Cc Bahadurgarh Region 

_ te 

poLY 
— /S-



fi as ; 
‘ace 

HARYANA STATE POLLUTION CONTROL BOARD 

REGIONAL OMACH, BAHADURGARH 

pl HOIND, 42 & A, SHOPPING GHNTHE, SECTOIEG, HUDA, BAHADURGARH 

Na OLA 20 AA NOTE ZAZO7N, Ki Mills hispelnubdiaagiiail con, Webs hspch.gov io 

No. HNPGH/MDN/ 20227 UV VA VAN Dated: OF /2%/2022 

Show Cause Notice 

    
‘yo 

; 

Lihat Wate Glarayye & Geregiation Unit on the {and of Ganjay $70 Har Bhagat S/o Lehar Singh, 

Hajery GZ 0 Tae Bliayptl 6/o Lahr Gli, Oharannibie 9/0 Har Hhayat S/o Lebar Singh, Pardeep S/o 

Halktolin S/o Fede Olah, Kaldeey 70 Halkishan 4/0 Lehar Singh, Sandeep G/o Balkishan S/o 

Hele Slay Tink Go Balklohan G/e | shar Singh, Khewat No. 694, Khasra No. 37//2, 56//8, % 

Villy Hunmninell, Pediat aldurger ty, Distt, Jhajjar 

Hubjeeti Hhow Cause Notlee ayaliat violators under Mastle Waste Management Rules, 2016. 

Wire Holle Wate Management [ules, 2016 has been notified and these rules shall apply to every 

wanle penenitor, local body, ran panictiayat manufacturer, tnporter and producer. 

Where ne por these rules every waste generator has (o prepare waste management plan which means 

Hheccoller ton, atorige, Ganapartation, eduction, reuse, recovery, Fecye ling, composting, or disposal of plastic waste in an 

HOV IHetally on fec tener 
Where ab per (hese rules every Waele ¢ 

walt and aegreyate plaaiic waste al source in aecurdanee will the Solid Waste 

front thie: fo tine and hand aver aeyreyuaited waste to authorized wasle processing, 

Fenton althor on ie own or through de authodzed waste collection agency. 
. 

Wheres ae per these rules every produc er/person recycling, or processing, waste or proposing, to 

hyele ar procuan plastic wanle: shall obtali registration from State Pollution Control Board. 

Whereas dutty, de visit of Sh, Amit, ALL, fleld officer, Regional Office, Bahadurgarh Haryana State 

Pollution Control Bourdon 29,06;2022 1 has been found that you are engaged in the process of segregation of plastic 

waete and ciel, Gila process a large quantity of waste is being, generated and further open burning, and dumping, of 

neh Waele (ike place in the nearby aren in Bahadurgarh City which is deteriorating the ambient air quality and ground 

wetter quality of (ie ave, 

Moreover, the storage and: process of segregation of plastic waste is also violation of the Hon’ble | 

National Green Tebunal in de matter of OA No, 56 (1 1C)/2018 in the matter of Satish Kumar Vs Union of India & Ors. 

In view of the abave you are hereby Issued show caused for 15 days as to why prosecution action 

onider anetion (5 read with section 19 of Mavironunent (Protection) Act, 1986 may not be taken against you for violation of 

Mantle Wale Management Rules 2016, 

Income you fall to comply with the deficdencles mentioned above within the above mentioned 

alipulated period, He will be presumed that you have nothing to say in this regard and accept the status as above 

whieh will Warrent action ae mentioned above without giving any further notice, 

a | Officer 

ahadurgarh Region 

enurator shall take steps to minimize generation of plastic 

Management Rules, 2000 or as amended 

or disposal facilities or disposition 

Hindat, No, HAPCH/BIIR/2022/ Dated: 

A copy of the above I6 forwarded to Chairman, HSPCB, Panchkula for information and further 

neceanary acllon please, t 

Regional Officer 
Bahadurgarh Region 

Hndat, No. HEPCB/BDR/2022/ Dated: 

A copy of the above Is forwarded to Deputy Commissioner, Jhajjar for information and further 

necenmary AcOH please, ay 
Regional! Officer 
Bahadurgarh Region 

Mindat No, HS PCH/BDR/2022/ Dated: 

A copy of the above ty forwarded to SDM, Bahadurgarh for information and further necessary 

ACTON please, JL 

Regional Officer 
Ba ha 1 al i 

Jindal No. WAPCI/BDNY2022/ Dated: ie 

A copy of the abave is forwarded to Muntelpal Council, Bahadurgarh for information and directed 

to lake action agalnet violators according to Haryana Munielpal Act, 1973 amended till date. You are also directed to 

subiilt Management Plant of the waste as per Plastic Waste Management Rules, 2016 immediately otherwise legal 

action wil be fittiited against you under WP Act 1986 for violation of Plastic Waste Management Rules, 2016. 

egional Officer 

Nadal, , 
Bahadurgarh Region 

ndal, No, HBFCHYBINY2022/ Dated: Ament 
A copy of the wbove Wat , ; i 

action plone, ry ove In forwarded to BOPO, Bahadurgarh for information and further necessary 

pret” Wage a 
egional Officer 

Bahadurgarh Region 

A 
—|t- 

 



Li 8) 

ESE fs — 

HARYANA STATE POLLUTION CONTROL BOARD 
REGIONAL OFFICE, BAHADURGARH 

SCF No. 42 & 43, SHOPPING CENTRE, SECTOR-6, HUDA, BAHADURGARH 

Ph No, 01276-243077-242078, E-Mail: hspcbrobdh@gmail.com, Web: hspcb.gov.in 

No. HSPCB/BDR/2022/. 1 +65—]350 Dated: 2 /O9 /2022 

Show Cause Notice 

To 
. 

Plastic Waste Storage & Segregation Unit on the land of Smt. Anita & Manju Rani D/o Kuldeep 

S/o Rohtas S/o Ram Sarup, Sajjan S/o Rohtas S/o Ram Sarup, Ritik S/o Sunil S/o Partap, Akshay 

S/o Sameer S/o Partap, Vansh S/o Sameer S/o Partap, Khewat No. 178, Khasra No. 39//6 Village- 

Bamnoli, Tehsil-Bahadurgarh, Distt. Jhajjar 

Subject: Show Cause Notice against violators under Plastic Waste Management Rules, 2016. 

Whereas Plastic Waste Management Rules, 2016 has been notified and these rules shall apply to every 

waste generator, local body, gram panchayat, manufacturer, importer and producer. ; 

Whereas as per these rules every waste generator has to prepare waste management plan which means 

the collection, storage, transportation, reduction, reuse, recovery, recycling, composting or disposal of plastic waste in an 

environmentally safe manner, 
; ; 

Whereas as per these rules every waste generator shall take steps to minimize generation of plastic 

waste and segregate plastic waste at source in accordance with the Solid Waste Management Rules, 2000 or as amended 

from time to time and hand over segregated waste to authorized waste processing or disposal facilities or disposition 

centers either on its own or through the authorized waste collection agency. . 

Whereas as per these rules every producer/person recycling or processing waste or proposing to 

recycle or process plastic waste shall obtain registration from State Pollution Control Board. 

Whereas during, the visit of Sh, Amit, AEE, field officer, Regional Office, Bahadurgarh Haryana State 

Pollution Control Board on 29.08.2022 it has been found that you are engaged in the process of segregation of plastic 

waste and during this process a large quantity of waste is being generated and further open burning and dumping of 

such waste take place in the nearby area in Bahadurgarh City which is deteriorating the ambient air quality and ground 

water quality of the area. 
, 

Moreover, the storage and process of segregation of plastic waste is also violation of the Hon’ble 

National Green Tribunal in the matter of OA No. 56 (THC)/2013 in the matter of Satish Kumar Vs Union of India & Ors. 

In view of the above you are hereby issued show caused for 15 days as to why prosecution action 

under section 15 read with section 19 of Environment (Protection) Act, 1986 may not be taken against you for violation of 

Plastic Waste Management Rules 2016. 

In case you fail to comply with the deficiencies mentioned above within the above mentioned 

stipulated period, it will be presumed that you have nothing to say in this regard and accept the status as above 

which will warrant action as mentioned above without giving any further notice. 

Regidnal Officer 
Bahadurgarh Region 

Endst. No. HSPCB/BDR/2022/ ' Dated: 

A copy of the above is forwarded to Chairman, HSPCB, Panchkula for information and further 

necessary action please. 

Regional Officer 

Bapadurgarh Region 

Endst. No. HSPCB/BDR/2022/ Dated: 
A copy of the above is forwarded to Deputy Commissioner, Jhajjar for information and further 

necessary action please. yan — 
Régional Officer 
Bahadurgarh Region 

Endst. No. HSPCB/BDR/2022/ Dated: 

A copy of the above is forwarded to SDM, Bahadurgarh for informaton and further necessary 

yA 
Regional Officer 
ahadurgarh Region 

Endst. No. HSPCB/BDR/2022/ Dated: 

A copy of the above is forwarded to Municipal Council, Bahadurgarh for information and directed 
to take action against violators according to Haryana Municipal Act, 1973 amended till date. You are also directed to 

submit Management Plant of the waste as per Plastic Waste Management Rules, 2016 immediately otherwise legal 
action will be initiated against you under EP Act, 1986 for violation of Plastic Waste Management Rules, 2016. 

Refional Officer 

Bahad 
Endst, No. HSPCB/BDR/2022/ Dated: Ae” urgarh Region 

A copy of the above is forwarded to BDPO, Bahadurgarh for information and further necessary 

on 
oe Ic Régional Officer 

Bahadurgarh Region 

_ oe | 

Chev ie 

—/}- 

action please. 

action please.



  

nora LATE POLLUTION CON TROL Bo REGIONAL OFFICR, BAHADURGARI an 
NG CENTRE, SECTOR-G, HUDA, BAHADURGARK 

»E- Sbrobdh@pmai| OM, Webs hy ICD. LOYAN 
Dated; XO fb 12079 

  

      

  

te 

Show Cause Notice 
Plastic Waste Storage 

le 
& Segregation Unit on the land Sa 6 fj 

Bijender Singh S/o Ramphal S/o Jageram, Khewat No 72. ine ‘io ae vie ial 

Tehsil-Bahadurparh, Distt, Jhajja Shasra No, 4/2, Villagettaninati, 
r 

Subject: 
Show Cause Notice against Violators under Plastic Waste Management Rules, 2016, Whereas Plastic Waste Manngeme waste generator, local body, gram panchayat, manuf 

per these 
transportation, 

1 
safe manner. 
Whereas as per these rules every waste generator shall take ste 

aste and segregate plastic waste at source in accordance with the Solid Waste 
from time to time and hand over Segregated waste to authorized waste prac 
centers either on its own or throug! aste colle 

e rules every Producer/ person re all obtain registration from State Pollutio g the visit of Sh, Amit, AEE, 

nt Rules, 2016 has been notified and these rules shall apply to wyery 
Acturer, importer and producer, rules every waste generator has to pre eduction, rcuise, recovery, recycling, c 

Whereas as the collection, storage, Pare waste manayement plan whic 
environmentally h means OMposting or disposal of plastic wWiishe ian w 

PS Lo Minimize poneration of plastic Management Rules, 2000 or a6 amended 
essing or disposal facilities or disposition 

h the authorized w, Whereas as per thes 
ction agency, 

recycle or process plastic waste sh cycling or processing 
n Control Board, 

field officer, Regional Office, Bahadur n found that you are engaged in the 
waste and during this Process a ity of waste is being generated and furthe by area in Bahadurgarh City which is det water quality of the area. 

waste or proposing ta 

gan Varyana hate 
process of sepreyation of plastic 
Fr open burning and dumping of eriorating the ambient air quality and ground Moreover, the Storage and process of se ribunal in the matter of OA No. 56 (THC)/ In view of the above youa 

ead with section 19 of Envir 
anagement Rules 2016, 

In case you fail to comply with the deficienci stipulated period, it will be presumed that you have nothing to which will warrant action as mentioned above without giving any 

Bregation of plastic waste is also violation of the Hon'ble 2013 in the matter of Satish Kumar V6 Union of India & Ors, re hereby issued show caused for 15 days as to why prosecution action onment (Protection) Act, 1986 may not be taken against you for violation of 

under section 15 r 
Plastic Waste M 

es mentioned above within the above mentioned say in this regard and accept the status as above 
further notice, 

Regional Officer 
Bahadurgarh Region Endst. No. HSPCB/BDR/2022/ 

Dated: an A copy of the above is forwarded to Chairman, HSPCB, Panchkula for information and further necessary action please. 

Regional Officer 
Bahadurgarh Region Endst. No. HSPCB/BDR/2022/ 
A Dated: A copy of the above is forwarded to D eputy Commissioner, Jhajjar for information and further necessary action please. 
ben 

Regional Officer 
Bahadurgarh Region Endst. No. HSPCB/BDR/2022/ 

Dated: 
A copy of the above is forwarded to SDM, Bahadurgarh for information and further necessary action please. 

Regional Officer 
Bahadurgarh Region Endst. No. HSPCB/BDR/2022/ Dated: 

A copy of the above is forwarded to Municipal Council, Bahadurgarh for ee a directed 1o take action against violators according to Haryana Municipal Act, 1973 amended till date, nae a e 4 5 i t Plant of the waste as per Plastic Waste Management Rules, 2016 immediately otherwise Bi Sdn y itbe raters against you under EP Act, 1986 for violation of Plastic Waste Management Rules, 2016, 
actio 

Regional Officer 
Bahadurgarh Region 

Dated: Endst. No, HSPCB/BDR/2022/ 
A copy of the above is fyrwareted to BDPO, Bahadurgarh for information and further necessary 

a 

Crag alae 
action please, 

Regional Officer ; 
0} c Bahadurgarh Region



/ HARYANA STATE POLLUTION CONTROL BOARD 

REGIONAL OFFICE, BAHADURGARH 

SCE NO. 42 & 43, SHOPPING CENTRE, SECTOR-6, HUDA, BAHADURGARH 

Pl No, 01276°243077-242076, feMail: hiipebrobdh@gmallcom, Web: hspcb.gov.in 

No. HSPCB/BDR/2022/ — }4Su- |4SS Dated: °@_/b4_ /2022 

    

  

(ore 

Show Cause Notice 

To 
. ; 

Plantle Wonte Storage é& Segregation Unit on the land Samunder Singh S/o Ramphal S/o Jageram, 

Bijender Singh 6/0 Ramphal 5/0 Jageram, Khewat No, 782, Khasra No. 4/2, Village-Bamnoh, 

Tohall-Nahadurgarh, Distt, Jhajjar 

Subjech Show Cause Notice agalnat violators under Plastie Waste Management Rules, 2016. 

Whereas Plastle Waste Management Rules, 2016 has been notified and these rules shall apply to every 

waste generator, local body, gran panchayat, manufacturer, Importer and producer, 

: Waeasnaie thew med every wale generator has to prepare waste management plan which means 

the collection, storage, transportation, redactlon, reuse, recovery, recycling, composting or disposal of plastic waste in an 

environmentally safe manner, 
Whereas as per these rules every waste generator shall take ste 

waste and segregate plastic waste at source (n accordance with the Solid Waste Manage U0 ‘ 

(rom time to tine and hand over segregated waste to authorized waste processing or disposal facilities or disp 

centers either on its own or through the authorized waste collection agency. 

Whereas as per these rules every producer/person recycling or processing wast 

recycle or process plastic waste shall obtain registration from State Pollution Control Board. 

Whereas during, the visit of Sh, Amit, AHH, field officer, Regional Office, Bahadurgarh Haryana State 

Pollution Control Board on 29,08,2022 It has been found that you are engaged in the process of segregation of plastic 

waste and during this process a large quantity of waste is being generated and further open burning and dumping of 

such waste take place In the nearby area In Bahadurgarh City which is deteriorating the ambient air quality and ground 

water quallly of the area, ; , 

Moreover, the storage and process of segregation of plastic waste is also violation of the Hon'ble 

National Green Tribunal in the matter of OA No, 56 (I'HC)/2013 in the matter of Satish Kumar Vs Union of India & Ors. 

In view of the above you are hereby issued show caused for 15 days as to why prosecution action 

under section 15 read with section 19 of Environment (Protection) Act, 1986 may not be taken against you for violation of 

Plastic Waste Management Rules 2016, 
In case you fail lo comply with the deficiencies mentioned above within the above mentioned 

stipulated period, it will be presumed that you have nothing to say in this regard and accept the status as above 

which will warrant action as mentioned above without giving any further notice. 

Regional Officer 
Bahadurgarh Region 

ps to minimize generation of plastic 

ment Rules, 2000 or as amended 

osition 

eor proposing to 

Endst. No, HISPCB/BDR/2022/ Dated: 
A copy of the above is forwarded to Chairman, HSPCB, Panchkula for information and further 

necessary action please, Hn 

Regional Officer 
Bahadurgarh Region 

Endat. No. HSPCB/BDR/2022/_ Dated: A 
A copy of the above is forwarded to Deputy Commissioner, Jhajjar for information and further 

necessary action please. ae 
Regional Officer 
Bahad i 

Endst. No. HSPCB/BDR/2022/ Dated: “eae 
A copy of the above is forwarded to SDM, Bahadurgarh for information and further necessary 

action please, 

Regional Officer 
7 viz Bahadurga i Endst. No. HSPCB/BDR/2022/ Dated: ahadurgarh Region 

A copy of the above Is forwarded to Municipal Council, Bi 
- ‘ , Bahadurgarh for i ati 1 direc to take action against violators according to f Jaryana Municipal Act, 1973 amended tif date. cc ahpang = directed 

submit Management Plant of the waste as per Plastie Waste Management Rules, 2016 immedintel ° he ein al action will be initiated against you under FP Act, 1986 for violation of Plastic Waste Management Rules, 2016. = 

Regional Officer 
Endst, No. HSPC Bahadurgarh Repi ? PCB/BIR/2022/ Dated: durgarh Region 

A copy of the above is ae a to BDPO, Bahadurgarh for information 

(4 dg 3G 1212 
action please, and further necessary 

) Regional Officer 
C1?e Bahadurgarh Region 

(L 

—/9-



HARYANA STATE POLLUTION CONTROL BOARD 

REGIONAL OFMICH, BAHADURGARTL . 

6CLNO. 42 & 43, SHOPPING CENTR, SECTOR, HUDA, BANADURGARN 

- h No D127 2ANOT7 2A L071, He Mill Hinge tn abdhaoginii cay, Webs hope yayde .    
No HsPon/npn/20227 Wea Way Dileds b& (0% /2022 

flow Cause Nothee 

" Mantle Waste Glorayer & feyrequition Unit an (ie lane of Majeah 6/0 ivan nipial H/o A now 
Vinod 8/0 Diharmpal i/o Klslian Chand, Klwwrat Ma, 24, Kbanra No, G6 (2872/1 217272, / 
etal, Febietttabwnedtrpaely Dtett flapjar 

Hubject! Hhow Cauay Notlee aainal violators under Mantle Waste Management Hales, 20, 

Wherens Pantie Wate Manayenent Maley, 2006 fan Ae aan ied iid reser rules obrall apply bo every 

‘yonerator, local body, grim panchayat, manilaetiney, Importer aid pada, , , 
ee inet ea Us Ad wey wennntes goectneiad ar Late Ce paverpnares weareter ima nagana eae ec nan 

the collection, atonage, (rinsportition, reduction, fetes, recovery, cecyeting, composting, or disposal of pila 
svironmnentally safe manned, a 
——— Whereas aa per thane rules every wane generator abil take: step to nfs wpnralion ae 

want and segregate plintic waste al pouree tie accordance wilh the Goll Waele Management ules, : 7 ar mile sasilon 
From tine to tie and hand aver segregated waste to authorized wate processing, oF disposal facilities or dispos 

witers either on ie ower ge through the atdthorized waste collection aganey, 
— Wheteae ab nel theae rules every prodiicer/puroon recyeling, OF processing, waste or proposing, to 
reeyclear process plastic waste shall obtain regiatadon fran Gbite Pollution Control Board, wii + Blate 

Whereas durlng Ue visi of Sl, Anil, AW, fala offic, Hegional Office, Hahaduryat ET : a 
Pollution Control Board on 29,06,2022 10 hae been found Hil you ne engaged in the process of sepregation af ple f 
Wate and during (ily process a large quantity of waole te belag, generated and further open burning, and dumping id 
auch waste take place in Khe nearby area io Balindurgarh Cy vdilel to deteriorating the ambient aby quality and grou 
walter quallly of Ute aren, 

i“ Moreover, (he storage and process of seyregation of plastle waste ts also violation of the Hon'ble 
Natlonal Green Tebunal ty the matter of OA No, 56 (WIC)/ 2013 In the matter of fatish Kumar Ve Union of India & Ors, 

In view of the above you are hereby Issued shaw caused for 16 days a6 to why proses utlon ae tion 
under section 1D read with section 19 of Havironment (Protection) Ac 1986 may not be liken againet you for violation of 
Mlantic Waste Management ules 2016, 

Incase you fall ta comply with the deficiencies mentioned above within the above mentioned 
mUpulated period, He will be prestimed (hat you have nothing to say fn thts regard and accept the etatus as above 
which will warrant action as mentioned above without giving any further notes, 

wae Motel 
Aladurgach Region 

Indat. No, HSPCB/BIINY~2022/ Dated: 
A copy of the above ts forwarded to Chatrman, (SPCR, Panchkula for Information and further 

necvesnary actlan pleane, 

wo Officer 
Bahadurgarh Region 

Madet. No, WEP CB/BDR/2022/ Dated: 
A copy of the above to forwarded to Depuly Commissioner, Jhajjar for information and further necessary aclon pleiie, 

IN 
hepohal Offfedr 
Bahad g Hndet. No. HSPCB/BIDR/2029/ pe Sere Dated: 

A copy of the above ts forwarded to SDM, Bahadurgarh for information and further nece 

dh f leer 
Yahadurgarh Region 

‘RHE actlon please, fHirYy 

[ndat. No, MSP CIID /2029/ 
A copy of the above ti forwarded to Muntelpal Counc to lake action agalnat violators according to Haryana Muntelpal Aet, 19 UDI Management Plant of the wante ap per Plantle Winte action will be Initiated against you under UP Act, 1980 for viol 

Dated: 
cll Bahadurgarh for Information and directod 73 amended tll date, You are also directed to Management Rulen, 2016 Jnmediately otherwise legal Won of Plante Wate Management Rules, 2010, 

nog Meelcd Hndot. No, HSPCHYIIIK/2022/ Bahadurgarh Region Dated: A copy of the above ty forwarded to BDPO, Bahadurgarh for Information and further nece nhary " il rt 

4 ( 

Reflonal Offedr 
Aihadturgarh Region 

action please, 

— 20.



  

] HARYANA STATE POLLUTION CONTROL BOARD 

REGIONAL OFFICE, BAHADURGARH 

SCF No. 42 & 43, SHOPPING CENTRE, SECTOR-6, HUDA, BAHADURGARH 

Ph No. 01276-243077-242078, E-Mail: hspcbrobdh@gmail.com, Web: hspeb.gov.in 

No. HSPCB/BDR/2022/ |686- }b43, Dated: og _/_%9/2022 

Show Cause Notice 

To 
Plastic Waste Storage & Segregation Unit on the land of Dharmender S/o Dharampal S/o aoe 

Chand, Kazan S/o Kishan Chand S/o Ghisa Khewat No. 22, Khasra No. 62//2/2/2, Village- 

Bamnoli, Tehsil-Bahadurgarh, Distt. Jhajjar 

Subject: Show Cause Notice against violators under Plastic Waste Management Rules, 2016. 

Whereas Plastic Waste Management Rules, 2016 has been notified and these rules shall apply to every 

waste generator, local body, gram panchayat, manufacturer, importer and producer. bol aent 

Whereas as per these rules every waste generator has to prepare waste management plan w hic rie 

the collection, storage, transportation, reduction, reuse, recovery, recycling, composting or disposal of plastic waste in an 

environmentally safe manner. 
oo, f plastic 

Whereas as per these rules every wasle generator shall take steps to minimize generation of P 7 ; 

waste and segregate plastic waste at source in accordance with the Solid Waste Management Rules, 2000 or as amen te 

(ram time to time and hand over segregated waste to authorized waste processing or disposal facilities or disposition 

centers cither on its own or through the authorized waste collection agency. 

Whereas as per these rules every producer/person recycling or processing W 

recycle or process plastic waste shall obtain registration from State Pollution Control Board. 

Whereas during the visit of Sh. Amit, AEE, field officer, Regional Office, Bahadurgarh Haryana State 

Pollution Control Board on 29.08.2022 it has been found that you are engaged in the process of segregation of plastic 

waste and during this process a large quantity of waste is being generated and further open burning and dumping of 

such waste take place in the nearby area in Bahadurgarh City which is deteriorating the ambient air quality and ground 

water quality of the area. 
Moreover, the storage and process of segregation of plasti 

National Green Tribunal in the matter of OA No. 56 (THC)/2013 in the matter of Satish Kumar Vs Union of India & Ors. 

In view of the above you are hereby issued show caused for 15 days as to why prosecution action 

under section 15 read with section 19 of Environment (Protection) Act, 1986 may not be taken against you for violation of 

Plastic Waste Management Rules 2016. : 

In case you fail to comply with the deficiencies mentioned above within the above mentioned 

stipulated period, it will be presumed that you have nothing to say in this regard and accept the status as above 

which will warrant action as mentioned above without giving any further notice. 

: > Regiénal Offider 
Bahadurgarh Region 

aste or proposing to 

c waste is also violation of the Hon’ble 

Endst. No. HSPCB/BDR/2022/ Dated: 

A copy of the above is forwarded to Chairman, HSPCB, Panchkula for information and further 

necessary action please. 

Regional Officer 
. Bahadurgarh Region 

Endst. No, HSPCB/BDR/2022/ Dated: 

A copy of the above is forwarded to Deputy Commissioner, Jhajjar for information and further 
necessary action please. 

Regtonal Officér 
Bahadurgarh Regi 

Endst. No. HSPCB/BDR/2022/ Dated: sgamnmeeren 

A copy of the above is forwarded to SDM, Bahadurgarh for information and further necessary 

ned dake 
Bahadurgarh Region 

action please. 

Endst, No, HSPCB/BDR/2022/ Dated: 
A copy of the above is forwarded to Municipal C i , i . a pal Council, Bahadurgarh for i i 

to take action against violators according to Haryana Municipal Act, 1973 amended til dee Noumeal a dineced to 
submit Management Plant of the waste as per Plastic Waste Management Rules ‘edia 
action will be initiated against you under EP Act, 1986 for viol ' 

a are also directed to 
! 16 immediately otherwise legal 

ation of Plastic Waste Management Rules, 2016. i. 

Regtonal Officer 

Endst. No. HSPCB, Bahadurgarh Regi 
/BDR/2022/ Dated: A. urgarh Region 

A : copy of the above is forwarded to BDPO, Bahadurgarh for information and further necessary 

Reffional Officer 

Bahadurgarh Region 

action please,



  

HARYANA STATE POLLUTION CONTROL BOARD 

REGIONAL OMIGH, HAHADURGATH 

SCH NO. 42 & 4a, SHOPTING GHNTTUS, BCTOIEG, HUDA, BAHADURGAMK 

PW NO O1AZO AdNO7 7 TAO AU Mads Haare Lie eab el nygrivatl ai, Webi npc yaad 

No. HSPCR/HDN/2022/ VG be VOM  pateds VE 24/2022 

Hhow Cause Notice 

‘Vo 
Monte Waate Storage & Seqyreyuatian Unie an the ane af Hated Singh O70 Han Gingh fe Kanhiya, 

fehewat Na td, Manna Ma, 64/7747 2, Villiage Hhvnrranncadh, Vedanil alineliargaarhi, Jatott, Siar 

Hubjectl Bhow Canne Notlee agatnat violator undue Mantle Waste Management Palen, 2016, 

Whore Pantie Waate Managenent Halen, 2016 Five Leen crotifiedd anid Heme ries obiall apply ta every 

waste yoneratan, Local Daly, penny pina Hyvvyeand, dniencundtive Clanead, Lenegecaeeae anned peered eed: 

Wherean a per (iene cule every: wiete gyeenvernan cae Lanes Tee pie epnen rer wane managanent plan yih nivAns 

the collection, storage, Hanaportallony decttetiony, Couey, becovery, Heeyeltripyy & oiipostinig, a Uiapasal of plastic waste in an 

orviranmiontally sate iainet 

Whoriin an per those culos avery Wak 

Avante anid segregate pliatie wante al ROUTE’ in aceordance with (he Galld Winte 

Frome time to Hine ane hand: aver seyrepttid: waste 10 nuthorized waste proceseny, or daposa 

centers elt hor an he owarae Heol the authorized waale collection ageney: 

Wherona ap per (hea rules every prodtiear/ persian pueys 

reevele or process plantle waste nliall obtain coplitration fron fate Pollution Control Board: 

Where duels the vinit ol ih, Anil, AMM, Held office, Huy ional Office, Bahadurgarh Haryana Gale 

Votlition Control Hoard on yy, QU2022 1 hina been found that you ane wnigyagyecd Wn fhe procebs of segrepalion of plastic 

wvawte and) duel Ula proces a fare quantity Gf waste [a belag, generated and farties open burning, and dumping, of 

such waste take place Hy the nearby area in Kahacuyarh Cily which te deteriorating, He amblent alr quality and ground 

wwator quality of the area, 
Moreover, the storage and: ptocess af sepregation of plaathe vaste in aloo violation of the Hon'ble 

National Geeen ‘Tribunal tia the matter al OA No, 66 (THIC)/ 2018 In the matter of Gatloh Kumar V6 Union of India & Ors, 

In view af the above you are 
secution action 

hereby lsaued show onueed for 15 days a6 to why prot 

tinder section 15 read with weetion £9 ol Havironment (Protection) Aet, [966 may fol he taken againet you for violation of 

Hlaatle Waste Management Ruler 2016, 

In cane you Tall to comply with the dofielenclos mentioned above within’ the above mentioned 

atipulated perlod, 1 will jw prontimod (hat you have nothing, to say In tht regard and accept the statue ae above 

which will warrant action as mentioned above withoul giving any further nothee, Np fob 

a 

Regional Officer 

Bghadurgarh Region 

fo generator aliall fake mtepe te niintinize generation of plastic 

Management Hulen, 2009 oF a6 amended 

I facilities or disposition 

ing, On pracensing, waste OF proposing, 1 

lindet, No, HSPCIYBDR/2022/ 
Dated 

A copy of the above [i forwarded to Chatrman, HSPCB; Panchicula for Information and further 

nevorsary action please, 
Pye. 

Regional Officer 

iphadlurgr Region 

Hidst, No. LISPCIYBDER/2022/ 
Dated 

A copy of the above tb forwarded to Dopuly Commiasioner, Jhajjar for Information { further 

necessary action please, 
F 

Regional Officer 

Nghadurgarh Region 

Hndst, No, USPCHY/BID1Y2022/ 
Dated: 

A copy of the above Is forwarded to SDM, Bahadurgarh for information and further necessary 

action please, 
Mo 

Reglonal “it — 

Bahadurgarh Region 

Indst. No, HSPCL/BDIY2022/ 
Dated: he 

A copy of the above [a forwarded to Muntelpal Council, Bahadurgarh for Information and directed 

to take action against violators according, lo Haryana Muntelpal Act, 1973 amended tll date, You are also directed to 

submit Management Plant of the waste an por Plistie Waste Management Rulon, 2010 Immediately otherwise legal 

action will be initiated ayatnal you under BP Act, 1986 for vlolatian of Plante Waate Management Rules, 2016, 

Reylonal Officer 
Bahadurgarh Region 

Lindet, No, HISPCB/ND1Y2022/ 
Datod 

A copy of the above Ly forwarded to HBPO, Bahadurgarh for taformation and further necessary 

action please, , 
' wb 

> Oo] 
_ 

Regional Officer 

“ey NV 
Bahadurgarh Region 

@Y Ae 

= De 

 



  

HARYANA STATE POLLUTION CONTROL BOARD 
REGIONAL OFFICE, BAHADURGARH 

SCF No. 42 & 43, SHOPPING CENTRE, SECTOR-6, HUDA, BAHADU 
Ph No. 01276-243077-242078, E-Mail: hspcbrobdh@gmail.com, Web: eT ARH 

No. HSPCB/BDR/2022/ |G - bY Dated: 0 /_t/2022 

Show Cause Notice 
To 

Plastic Waste Storage & Segregation Unit on the land of Santosh D/o Harisingh S/o Rampat, Balla 
widow of Jai Bhagwan S/o Hari Singh, Jitender S/o Jai Bhagwan S/o Hari Singh, Deepak S/o Jai 
Bhagwan S/o Hari Singh, Meena D/o Jai Bhagwan $/o Hari Singh, Aarti D/o Jai Bhagwan S/o 
Hari Singh, Nirmala widow of Jaipal S/o Hari Singh, Manjeet S/o Jaipal S/o Hari Singh, Karambir 

S/o Jaipal S/o Hari Singh, Hoshiyar Singh S/o Balraj S/o Rampat, Khewat No. 541, Khasra No. 
64//5/6, Village-Bamnoli, Tehsil-Bahadurgarh, Distt. Jhajjar 

Subject: Show Cause Notice against violators under Plastic Waste Management Rules, 2016. 

Whereas Plastic Waste Management Rules, 2016 has been notified and these rules shall apply to every 

waste generator, local body, gram panchayat, manufacturer, importer and producer. 

Whereas as per these rules every waste generator has to prepare waste management plan which means 

the collection, storage, transportation, reduction, reuse, recovery, recycling, composting or disposal of plastic waste in an 

environmentally safe manner. 
Whereas as per these rules every waste generator shall take steps to minimize generation of plastic 

waste and segregate plastic waste at source in accordance with the Solid Waste Management Rules, 2000 or as amended 

from time to time and hand over segregated waste to authorized waste processing or disposal facilities or disposition 

centers either on its own or through the authorized waste collection agency. 

Whereas as per these rules every producer/person recycling or processing waste or proposing to 

recycle or process plastic waste shall obtain registration from State Pollution Control Board. 

Whereas during the visit of Sh. Amit, AEE, field officer, Regional Office, Bahadurgarh Haryana State 

Pollution Control Board on 29.08.2022 it has been found that you are engaged in the process of segregation of plastic 

waste and during this process a large quantity of waste is being generated and further open burning and dumping of 

such waste take place in the nearby area in Bahadurgarh City which is deteriorating the ambient air quality and ground 

water quality of the area. 
Moreover, the storage and process of segregation of plastic waste is also violation of the Hon‘ble 

National Green Tribunal in the matter of OA No. 56 (THC)/2013 in the matter of Satish Kumar Vs Union of India & Ors. 

In view of the above you are hereby issued show caused for 15 days as to why prosecution action 

under section 15 read with section 19 of Environment (Protection) Act, 1986 may not be taken against you for violation of 

Plastic Waste Management Rules 2016. 

In case you fail to comply with the deficiencies mentioned above within the above mentioned 

stipulated period, it will be presumed that you have nothing to say in this regard and accept the status as above 

which will warrant action as mentioned above without giving any further notice. 

Régfonal Officer 
ee Region 

Endst. No. HSPCB/BDR/2022/ 
Dated: 

A copy of the above is forwarded to Chairman, HSPCB, Panchkula for information and further 

necessary action please. 

ned Officer 

Bahadurgarh Region 

Endst. No. HSPCB/BDR/2022/ : Dated: 

A copy of the above is forwarded to Deputy Commissioner, Jhajjar for information and further 

necessary action please. 
Refional Officer 
Bahadurgarh Region 

Endst. No. HSPCB/BDR/2022/ 
Dated: A. 

A copy of the above is forwarded to SDM, Bahadurgarh for information and further necessary 

action please. 

Reffional Officer 
Bahadurgarh Region 

Endst. No. HSPCB/BDR/2022/ 
Dated: 

A copy of the above is forwarded to Municipal Council, Bahadurgarh for information and directed 

to take action against violators according to Haryana Municipal Act, 1973 amended till cate. You are also directed to 

submit Management Plant of the waste as per Plastic Waste Management Rules, 2016 immediately otherwise legal 

action will be initiated against you under EP Act, 1986 for violation of Plastic Waste Management Rules, 2016. 

: Z| Officer 

Bahadurgarh Region 

Endst. No. HSPCB/BDR/2022/ Dated: 

A copy of the above is forwarded to BDPO, Bahadurgarh for information and further necessary 

_ A Ae 

Bahadurgarh Region 

action please. 
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HARYANA STATE POLLUTION CONTROL BOARD 
REGIONAL OFFICE, BAHADURGARH 

SCF No. 42 & 43, SHOPPING CENTRE, SECTOR-6, HUDA, BAHADURGARH 

Ph No, 01276-243077-242078, E-Malk lispebrobdh@gmall.com, Webs hspeb.govdn 

No. HSPCB/BDR/2022/ Tey — Yaya Dated: _ 9 /4_/2022 

Show Cause Notice 

To 

Plastic Waste Storage & Segregation Unit on the land of Sheela D/o Rajsingh 5/0 Ramsarup, 

h R/o Ram Sarup, Manjeet S/o Raj 
Sandeep S/o Rajsingh S/o Ram Sarup, Mano) $/0 Ra) Sing, 
Singh S/o Ram Sarup, Ishwanti widow of Raj Singh S/o Ram Sarup, Smt. Mukesh widow of 

Vedpal 8/0 Raj Singh, Sheetal D/o Vedpal $/o Raf Singh, Precti D/o Vedpal S/o Kaj Singh, Rohit 

S/o Vedpal S/o Raj Singh, Khewat No. 182, Khasta No, 39//5/2, Village-Bamnoli, Tehsit- 
Bahadurgarh, Distt, Jhajjar, | 

Subject: Show Cause Notice against violators under Plastic Waste Management Rules, 2016. 

Whereas Plastic Waste Management Rules, 2016 has been notified and these rules shall apply to every 

waste generator, local body, gram panchayat, manufacturer, importer and producer, 

Whereas as per these rules every waste generator has lo prepare waste management plan which means 

the collection, storage, transportation, reduction, reuse, recovery, recycling, composting or disposal of plastic wa ste in an 

environmentally safe manner, 

ps lo minimize generation of plastic 
Whereas as per these rules-every waste generator shall take ste 

; ‘ 
é ded 

Management Rules, 2000 or as amende 
waste and segregate plastic waste at source in accordance with the Solid Waste ‘ en 

{rom time to time and hand over segregated waste lo authorized waste processing, or disposal facilities or disposition 

centers either on its own or through the authorized waste collection agency. 

Whereas as per these rules every producer/person recycling or processing, 

recycle or process plastic waste shall obtain registration from State Pollution Control Board. . 

Whereas during the visit of Sh, Amit, AEE, field officer, Regional Office, Bahadurgarh Haryana State 

Pollution Contro! Board on 29.08.2022 it has been found that you are engaged in the process of segregation of plastic 

waste and during this process a large quantity of waste is being generated and further open burning and dumping of 

such waste take place in the nearby area in Bahadurgarh City which is deteriorating the ambient air quality and ground 

water quality of the area. 
Moreover, the storage and process of segregation of plastic waste is also violation of the Hon’ble 

National Green Tribunal in the matter of OA No. 56 (THC)/2013 in the matter of Satish Kumar Vs Union of India & Ors. 

In view of the above you are hereby issued show caused for 15 days as to why prosecution action 

under section 15 read with section 19 of Environment (Protection) Act, 1986 may not be taken against you for violation of 

Plastic Waste Management Rules 2016. 

: In case you fail to comply with the deficiencies mentioned abov: 

stipulated period, it will be presumed that you have nothing to say in this regard and accept the status as above 

which will warrant action as mentioned above without giving any further notice. 

waste or proposing to 

e within the above mentioned 

f Reégiorfal Officer 
Bahadurgarh Region 

Endst. No. HSPCB/BDR/2022/ Dated: 

A copy of the above is forwarded to Chairman, HSPCB, Panchkula for information and further 

necessary action please. 

Régional Officer 

Bahadurgarh Region 
Endst. No. HSPCB/BDR/2022/ Dated: 

A copy of the above is forwarded to Depuly Commissioner, Jhajjar for information and further 

necessary action please. 
Refibnal Officer 
Bahadurgarh Region 

i 

Endst. No. HSPCB/BDR/2022/ Dated: 

A copy of the above is forwarded to SDM, Bahadurgarh for information and further necessary 

action please. i 

Regional Officer 
‘nds WE Heeres SDR ae Dated: Bahadurgarh Region 

A copy of the above is forwarded to Municipal Council, Bahadurgarh for information and directed 
to take action against violators according to Haryana Municipal Act, 1973 amended till date. You are also directed to 
submit Management Plant of the waste as per Plastic Waste Management Rules, 2016 immediately otherwise legal 
action will be initiated against you under EP Act, 1986 for violation of Plastic Waste Management Rules, 2016 ae 

Regional Officer 
Bahadurgarh Regi 

Endst. No. HSPCB/BDR/2022/ Dated: _*- 
A copy of the a e ahe + scion plate, Py he above is forwarded to BDPO, Bahadurgarh for information and further necessary i 0 

Ie Regional Officer 
Bahadurgarh Region 

Age’ | jL 

— 2h.
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HARYANA STATE POLLUTION CONTROL BOARD 
REGIONAL OFFICE, BAHADURGARH 

SCF No. 42 & 43, SHOPPING CENTRE, SECTOR-6, HUDA, BAHADURGARH 

; Ph No. 01276-243077-242078, E-Mall: hspcbrobdh@gmall.com, Web: hspcb.gov.in 

No. HSPCB/BDR/2022/ /44)- }7-)6 Dated: 8/9/2022 

Show Cause Notice 

To 
Plastic Waste Storage & Segregation Unit on the land Narender etc, 

Khewat No. 804, Khasra No. 41//21, Village-Bamnoli, Tehsil-Bahadurgarh, 

Distt. Jhajjar 

Subject: Show Cause Notice against violators under Plastic Waste Management Rules, 2016. 

Whereas Plastic Waste Management Rules, 2016 has been notified and these rules shall apply to every 

waste generator, local body, gram panchayat, manufacturer, importer and producer. ; 

Whereas as per these rules every waste generator has to prepare waste management plan which means 

the collection, storage, transportation, reduction, reuse, recovery, recycling, composting or disposal of plastic waste in an 

environmentally safe manner. 
; 

Whereas as per these rules every waste generator shall take steps to minimize generation of plastic 

waste and segregate plastic waste at source in accordance with the Solid Waste Management Rules, 2000 or as amended 

from time to time and hand over segregated waste to authorized waste processing or disposal facilities or disposition 

centers either on its own or through the authorized waste collection agency. . 

Whereas as per these rules every producer/ person recycling or processing waste or proposing to 

‘ recycle or process plastic waste shall obtain registration from State Pollution Control Board. 

Whereas during the visit of Sh. Amit, AEE, field officer, Regional Office, Bahadurgarh Haryana State 

Pollution Control Board on 29.08.2022 it has been found that you are engaged in the process of segregation of plastic 

waste and during this process a large quantity of waste is being generated and further open burning and dumping of 

such waste take place in the nearby area in Bahadurgarh City which is deteriorating the ambient air quality and ground 

water quality of the area. 
Moreover, the storage and process of segregation of plastic waste is also violation of the Hon‘ble 

National Green Tribunal in the matter of OA No. 56 (THC)/2013 in the matter of Satish Kumar Vs Union of India & Ors. 

In view of the above you are hereby issued show caused for 15 days as to why prosecution action 

under section 15 read with section 19 of Environment (Protection) Act, | 986 may not be taken against you for violation of 

Plastic Waste Management Rules 2016. 

In case you fail to comply with the deficiencies mentioned above within the above mentioned 

stipulated period, it will be presumed that you have nothing to say in this regard and accept the status as above 

which will warrant action as mentioned above without giving any further notice. 

Regional Officer 
Jee Region 

Endst. No. HSPCB/BDR/2022/ Dated: 

A copy of the above is forwarded to Chairman, HSPCB, Panchkula for information and further 

necessary action please. 

Regional Officer 
Bahadurgarh Region 

Endst. No. HSPCB/BDR/2022/ Dated: 

A copy of the above is forwarded to Deputy Commissioner, Jhajjar for information and further 

necessary action please. 
Reégiona¥ Officer 

Bahadurgarh Region 

Endst. No, HSPCB/BDR/2022/ Dated: 

A copy of the above is forwarded to SDM, Bahadurgarh for information and further necessary 

Refional Officer 

Bahadurgarh Region 

action please. 

Endst. No. HSPCB/BDR/2022/ Dated: 
A copy of the above is forwarded to Municipal Council, Bahadurgarh for information and directed 

to take action against violators according to Haryana Municipal Act, 1973 amended till date. You are also directed to 
submit Management Plant of the waste as per Plastic Waste Management Rules, 2016 immediately otherwise legal 

action will be initiated against you under EP Act, 1986 for violation of Plastic Waste Management Rules, 2016. is 

Regional Officer 

Endst. No. HSPCB/BDR/2022/ Dated: a garh Region 
setibnnlabee A copy of the above is forwarded to BDPO, Bahadurgarh for infornfation and further necessary 

I/C 
Regional Officer 

Bahadurgarh Region 

AL



mee 

HARYANA STATE POLLUTION CONTROL BOARD 
REGIONAL OFFICE, BAHADURGARH 

eB SCF No. 42 & 43, SHOPPING CENTRE, SECTOR-6, HUDA, BAHADURGARH 
Ph No. 01 276-243077-242078, E-Mail: hspcbrobdh@gmail.com, Web: hspcb.gov.in 

No. HSPCB/BDR/2022/ Rae ee Dated: 9% _/#% /2022 

Show Cause Notice 

3a)
 

  

To 
Plastic Waste Storage & Segregation Unit on the land Babita D/o Tarifsingh, S/o Rampat, Surender 
Singh S/o Ramphal S/o Jageram, Khewat No. 791, Khasra No. 5/1, Village-Bamnoli, Tehsil- 
Bahadurgarh, Distt. Jhajjar 

Subject: Show Cause Notice against violators under Plastic Waste Management Rules, 2016. 

Whereas Plastic Waste Management Rules, 2016 has been notified and these rules shall apply to every 
waste generator, local body, gram panchayat, manufacturer, importer and producer. 

Whereas as per these rules every waste generator has to prepare waste management plan which means 

the collection, storage, transportation, reduction, reuse, recovery, recycling, composting or disposal of plastic waste in an 

environmentally safe manner. 

Whereas as per these rules every waste generator shall take steps to minimize generation of plastic 

waste and segregate plastic waste at source in accordance with the Solid Waste Management Rules, 2000 or as amended 

from time to time and hand over segregated waste to authorized waste processing or disposal facilities or disposition 
centers either on its own or through the authorized waste collection agency. 

Whereas as per these rules every producer/ person recycling or processing waste or proposing to 

recycle or process plastic waste shall obtain registration from State Pollution Control Board. 
Whereas during the visit of Sh. Amit, AEE, field officer, Regional Office, Bahadurgarh Haryana State 

Pollution Control Board on 29.08.2022 it has been found that you are engaged in the process of segregation of plastic 

waste and during this process a large quantity of waste is being generated and further open burning and dumping of 
such waste take place in the nearby area in Bahadurgarh City which is deteriorating the ambient air quality and ground 
water quality of the area. 

Moreover, the storage and process of segregation of plastic waste is also violation of the Hon’ble 
National Green Tribunal in the matter of OA No. 56 (THC)/2013 in the matter of Satish Kumar Vs Union of India & Ors. 

In view of the above you are hereby issued show caused for 15 days as to why prosecution action 
under section 15 read with section 19 of Environment (Protection) Act, 1986 may not be taken against you for violation of 
Plastic Waste Management Rules 2016. 

In case you fail to comply with the deficiencies mentioned above within the above, mentioned 
stipulated period, it will be presumed that you have nothing to say in this regard and accept the status as above 
which will warrant action as mentioned above without giving any further notice. 

Regional Officer 
. Bahadurgarh Region 

Endst. No. HSPCB/BDR/2022/ Dated: 
A copy of the above is forwarded to Chairman, HSPCB, Panchkula for information and further 

necessary action please. 

Regional Officer 
Bahadurgarh Region 

Endst. No. HSPCB/BDR/2022/ Dated: 
A copy of the above is forwarded to Deputy Commissioner, Jhajjar for information and further 

necessary action please. ai 

‘ egional Officer 
; Bahadurgarh Region | 

Endst. No. HSPCB/BDR/2022/ Dated: A. 
A copy of the above is forwarded to SDM, Bahadurgarh for information and further necessary 

Regional Officer - 
Bahadurgarh Region 

AL 

action please. 

Endst. No. HSPCB/BDR/2022/ Dated: 
A copy of the above is forwarded to Municipal Council, Bahadurgarh for information and directed to take action against violators according to Haryana Municipal Act, 1973 amended till date. You are also directed to submit Management Plant of the waste as per Plastic Waste Management Rules, 2016 immediately otherwise legal action will be initiated against you under EP Act, 1986 for violation of Plastic Waste Management Rules, 2016. 

Regional Officer 

Ba ha ar. i Endst. No, HSPCB/BDR/2022/ Dated: Ariacurgarh san 
A copy of the above is forwarded to BDPO, Bahadurgarh for information and further necessary action please, 

a/c Regional Officer 
Bahadurgarh Region 

fA 
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HARYANA STATE POLLUTION CONTROL BOARD 
REGIONAL OFFICE, BAHADURGARH 

SCF No. 42 & 43, SHOPPING CENTRE, SECTOR-6, HUDA, BAHADURGARH 

Ph No, 01276-243077-242078, E-Mail: hspcbrobdh@gmail.com, Web: hspcb.gov.in 

No. HSPCB/BDR/2022/ 1664-1664 Dated: oF /°9 /2022 

Show Cause Notice 

    CB 

‘To : 
Plastic Waste Storage & Segregation Unit on the land Rajwanti W/o Rajkumar, Geeta W/o Sushil 

Kumar S/o Rajsingh, Smt. Raj Kumari widow of Preet Singh S/o Ramphal, Sandeep S/o Preet 

Singh S/o Ramphal, Sarita D/o Preet Singh S/o Ramphal, Ravita D/o Preet Singh S/o Ramphal, 

Kuldeep S/o Rampal S/o Jage, Dilawar S/o Rampal S/o Jage, Bimla D/o Rampal S/o Jage, Rani 

D/o Rampal S/o Jage, Neera D/o Rampal S/o Jage, Rakesh S/o Tarif Singh S/o Rampat, Bimla 

widow of Jaipal S/o Rampat, Ashok S/o Jaipal S/o Rampat, Ankit S/o Anju S/o Jaipal, Ankush 

S/o Anju S/o Jaipal, Bedo widow of Jorrasingh S/o Surat Singh, Zile Singh S/o Jorrasingh S/o 

Surat Singh, Basant S/o Jorrasingh S/o Surat Singh, Azad Singh S/o Charansingh S/o Shishram, 

Omed Singh S/o Surat Singh S/o Ramsaroup, Bijender S/o Charansingh S/o Shishram, Arun 

Kumar S/o Rajesingh S/o Charansingh, Santra Devi widow of Ramkanwar S/o Charansingh, 

Parveen S/o Ramkanwar S/o Charansingh, Naveen S/o Ramkanwar S/o Charansingh, 

Khewat No. 786, Khasra No. 39//5/1, Village-Bamnoli, Tehsil-Bahadurgarh, Distt. Jhajjar 

Subject Show Cause Notice against violators under Plastic Waste Management Rules, 2016. 

Whereas Plastic Waste Management Rules, 2016 has been notified and these rules shall apply to every 

waste generator, local body, gram panchayat, manufacturer, importer and producer. . 

Whereas as per these rules every waste generator has to prepare waste management plan which means 

the collection, storage, transportation,.reduction, reuse, recovery, recycling, composting or disposal of plastic waste in an 

environmentally safe manner. 
; 

Whereas as per these rules every waste generator shall take steps to minimize generation of plastic 

waste and segregate plastic waste at source in accordance with the Solid Waste Management Rules, 2000 or as amended 

from time to time and hand over segregated waste to authorized waste processing or disposal facilities or disposition 

centers either on its own or through the authorized waste collection agency. . 

, Whereas as per these rules every producer/ person recycling or processing waste or proposing to 

recycle or process plastic waste shall obtain registration from State Pollution Control Board. 

Whereas during the visit of Sh. Amit, AEE, field officer, Regional Office, Bahadurgarh Haryana State 

Pollution Control Board on 29.08.2022 it has been found that you are engaged in the process of segregation of plastic 

waste and during this process a large quantity of waste is being generated and further open burning and dumping of 

such waste take place in the nearby area in Bahadurgarh City which is deteriorating the ambient air quality and ground 

water quality of the area. 
Moreover, the storage and process of segregation of plastic waste is also violation of the Hon'ble 

National Green Tribunal in the matter of OA No. 56 (THC)/2013 in the matter of Satish Kumar Vs Union of India & Ors. 

In view of the above you are hereby issued show caused for 15 days as to why prosecution action 

under section 15 read with section 19 of Environment (Protection) Act, 1986 may not be taken against you for violation of 

Plastic Waste Management Rules 2016. 

In case you fail to comply with the deficiencies mentioned above within the above mentioned 

stipulated period, it will be presumed that you have nothing to say in this regard and accept the status as above 

which will warrant action as mentioned above without giving any further notice. 

Regional Officer 
Bahadurgarh Region 

Endst. No. HSPCB/BDR/2022/ Dated: 

A copy of the above is forwarded to Chairman, HSPCB, Panchkula for information and further 

necessary action please. 

egional Officer 
Bahadurgarh Region 

Endst. No. HSPCB/BDR/2022/ Dated: A 
A copy of the above is forwarded to Deputy Commissioner, Jhajjar for information and further 

necessary action please. 
Régional Officer 
Bah 

Endst. No HSPCB/BDR/2022/ Dated: A. adurgarh Region 
A copy of the above is forwarded to SDM, Bahadurgarh for information and further necessary 

Regional Officer 

Endst, No. ISPCB/BDR/2022/ Bahadurgarh Region A ; Dated: A 
a: copy of the above is forwarded to Municipal Council, Bahadurgarh for information and directed 

0 take action against violators according to Haryana Municipal Act, 1973 amended till date. Yo Iso di d 
submit Management Plant of the waste as per Plastic Waste Management Rules, 2016 in . an oy a he pete to 

action will be initiated against you under EP Act, 1986 for violation of Plastic Waste fithagemedt Rinks, BOI ‘sea! 

action please. 

Regional Officer 

Endst. No. HSPCB/BDR/2022/ Dien Bahadurgarh Region 

A copy of the ab i ‘de ated: w action please, Py ne above is forwarded to BDPO, Bahadurgarh for information and further necessary 

a. Kia Régional Officer 

—AP— , Bahadurgarh Region



Annexure-2 

46,09,2022 

  
2s -





7 

+ 

 


